
MINUTES OF MEETTNG No.l5B/19 OF NORIT4S COMMITTEE -I (DES-I SECTION) HELD ON
20.03.2019

Meeting No. l58/19 of the Norms Committee (NC-l) for the licensing year 2018-2019 was held on

20.03.2019under the Chairmanship of Sh. R.P. Coyal, Additional Director General of Foreign Trade to consider

the applications under Duty Exemption / Remission Schemes (Chapter-4) ofthe applicable Foreign Trade Policy

and the Handbook ofProcedures. The following Members ofthe Committee were present in the meeting: -

SI No Name ofthe representatives & their Designation Department

1 Shri K.V.Tirumala., Deputy DCFT DGFT, Udyog Bhawan

2 Sh ri K K Tiwari lndustrial Adviser

Shri S.K.Jain,DO DPHT

4 Shri V.C. Agarwal, consultant (Tech-IlI) DGFT, Udyog Bhawan

5 Shri Shaish Kumar,consuitant(Tech I) DGFT, Udyog Bhawan

6 Sh. Moin Afaque, Asst. DCFT DGFT, Udyog Bhawan

Note:
l. ln certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deficiencies received fiom the concemed Technical Authority. Wherever applicable, a scanned

copy of such document has been placed at the end of the Minutes, in running serial orders. The scanned copies
uploaded are to be accepted. The U.O. No. /O.M No. ofthe scanned copy is reflected in the minutes.

2. Vy'herever the Committee has fixed norms, the RAs should allow inputs as per wastage norms approved or as

applied whichever is less.

3. All applications/representations/reply to the Deficiency letters elc. may be sent to NC-l at e-mail address-

nc I .deft(Dnic. in. All firms are also requested to mail/send their present valid email addresses so that
corespondences can be made through email/ by Post.

MEETING NUMBER: 15B/80‐ ALC2/2018 MEETING DATE:  20032019

The followine cases were discussed in the meetins and decisions are stated below each case:

Paty Namei SULZER PUMPS IMeet No/Datc:15/80‐     I Status:
INDIA Ll● 1lTED        ALC2/2018

106032019             1

|  
‐HQ Fne               lRLA Filc              ‐Lic No/Date:0310808135 Deferred  l

151Ю
1/]♀/959/00554/AMl?/   Ю

'4?5/010/♀

彎95/AM17/   .28092016       .     :
Decislon: The Commitee considered the case as pcr thc agenda and nOtcd that the hard copy of the

,    application has not bcen received The Committec decided to request RA for furnishing the hard copy of‐
application                                                                                   l

l  Case is deferred

Case No:212/15/80‐

ALC2/2018

^

1



Palty Name: TATA HITACHI
CONSTRUCTloN
IMACHINERY COMPANY

Meet No/Datc:
115/80-ALC2泡 018
106032019

Lic No/Date:0210207054  Deferred

30092016             1
|

copy of rhe
rard conv r}f

agenda and noted that the hard copy of the
to request RA for furnishing the hard copy of

Status:

HQF‖e
152 :01/80/050/00389/Aヽ 419/

IPRIVAT

RLA F‖ e
:02′24/040/00121/AM17/

Decision: The Committee considered
application has not been received. The
application.

Case is deferred.

IHQ FHe
File

101/80/050/00390/AM19/ :02/24/040/00125/AM17/

the case as

Committee

Lic No/Date:0210207055

30092016

per the agenda and noted that the hard copy of the
decided to request RA for furnishing the hard copy of

the case as per the
Committee decided

Mcet No/Datc:

15/80-ALC2/2018
06032019

Status:

l155

1

HQ Filc

:01/80/050/00391/AN/419/

Case is deferred.

AT

IRLA File|へ LA rllじ

「02つ 4/040/00070AM 17/
したヽ 6/bムtab,l"δ ,o,2 5efeFiお j
104 102016             1

Decision: The committee considered rhe case as per the agenda and noted"rhat rhe hard.copy or rhelappiication has not been received. The comminee ;".id"d t;;q;;-RA tbr furnishing rhe hard copy ofapplication.
|

‥

―

一

|

J

Case No.:

47/15/80-ALC2/2018

Case No.:
43/15/80‐ ALC2/2018

Pa,y Name: TATA HITACHI
ICONSTRUCTION

IPRIVAT

Case is deferred.

Case No.: ParE Name: HAppy
RELIABLE SURGERIES
PRIVATE LIMITED (OPC)

IRLA File

Meet No/Datei         status:
15/80‐ ALC2/2018
06032019

Lic NO/Date1071 011 0478 Deferred

03 102016
Decision:The COmmittee cOnsidercd thc casc as pcr thこ

agさ nda五i
Яnnlir,1:On h.。 ..^+● ^^^_^^^: ^」  TL_ ^         ●                d nOted that the hard cOpy of the

application.llllflf: has not been received. rhe comminee i*ia"J,"?q*" ie];;, dffi;'i#i#r"#r':;
Case is deferred.

Case No:
49/15βO―ALC2/2018

Paty Name:TATA HITACHl
lCONSTRUCTIoN
IMACHINERY COMPANY

IMeet No/Date:
15/80‐ ALC2/2018
106032019

Status:

2



パ

Case No.:

50/15/80-ALC2/2018

Case No.:

51/15/80-ALC2/2018

|

HQ File:

157 01/80/050/00393/AM19/

Pa●y Name:TATA HITACHI
CONSTRUCT10N
MACHINERY COMPANY
PRIVAT

RLA Fncl

Meet No/Date:
15/80-ALC2/2018
06032019

Status:

卸謳蕊扁戸硼 蕊蕊扁三    霊ヨ
稲 田
囮 ML津需∬品庸鑑 躍聰 穐甲鵡 ¶

I La"、“
た̈ょ      ______―――――――一|

Pa●y Namc:TATA HITACHI McctNo/Datc:
ICONSTRUCT10N        15/80‐ ALC2/2018
‐MACHINERY COMPANY   06 03 2019
1PRIVAT              ‐

い
‐

Lic No′Datc:0210207075

■02016

|

―

P

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Comminee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

102/24/040/00130/Aヽ 417/

Status:

application has not been received. The Committee decided to request RA for furnishing the
application.

Case is deferred.

copy of the
hard copy of

Case No:              Patty Name: DEE         Meet No/Datc:15/80-    Status:
62/15/80-ALC2/2018       DEVELOPMENT         ALC2/2018

ENGINEERS LTD        06 03 2019

HQ File              RLA Fllc             lLic No/Date:0510400H2 DeFerred

159191192]"里壁里望__「0523/040/00326/AM17/  17102016     1___
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.: Paty Name:TATA HITACHI IMeet No/Date:15/80‐
CONSTRUCT10N ‐ALC2/2018

106032019

HQ Filc: IRLA File: Deferred
.06102016

PRIVAT

3



ヽ

‐Case No.:             Pa“ y Name:D00ヽ/ON    
‐Mcct No/Datci       Status:

53/15/80-ALC2/2018      ‐AUTOMOTIVE SYSTEMS   15/80‐ ALC2/2018     1
1NDIA PRIVATE LIヽ 41TED  06 03 2019

1  1HQ Filc              lRLA Filc             lLic No/Datc10410162395 1Dererred

160Юイ199,ツ

",?,●

Mlシ   9夕?`鸞♀99117AMIフ   19102016     1
Decislon: The Committec considered tlle case as per the agenda and noted that thc hard copy of thc

application has not been received The Committee decided to request RA for ftlmishing thc hard copy of

application

Case is deferred

Pa●y Namc:TATA HITACHI IMeet No/Date:

ICONSTRUCT10N         15/80‐ ALC2/2018

1鶏ε贅ギ
ERY COMPANY +0■ 2019

HQ File RLA File Lic.No/Date:0210207091 Deferred

Oecision: fhe Comminee consider;d th" .rr. u, per lhe agenda anJ not.d rhat rhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
」

Case No.:

54/15/80-ALC2/2018
Status:

161

iCase No:

55/15ノ 80‐ALC2/2018
Pa■y Name:GARDNER    IMeet No/Date:
IAEROSPACE PRANITA    15/80‐ ALC2/2018
1PRIVATE LIヽ 41TED,       06032019

.Status:   |

HQ Fnc RLA F‖ c Lic No/Datc:0710110536  Deferred

162型
′89050Ю 0397/AM19/  IЮ 724/040Ю0071/AM17/  19102016    1   1

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:

137/15/80-ALC2/2018
Pa●y Name:SERAP IN DIA  Meet No/Date:
PRIVATE LIMITED       15/80-ALC2/2018

Status:

.06032019

騒 HL    ~~~RLA Hた
~~AM17

163Ю 1/80/050/00479/AM19/   34/21/040/00378/AM17/IVI′ Oυ′υυυ′UU‐|′フ′バ!V=:フ′      |」 十′乙■′V■υ′VVJ′ 0′ AlVll′ ′      llン :υ Zυ 10
-―――――■―   .   .    . .Decision: The Committee considered the case as per the agenda and noted that the hard

.application has not been received. The Committee decided to request RA for furnishing the
application.
Case is deferred.

四

~|

―

一

copy of the
hard copy of,

Case No:             Parり Namei SHRENO     Meet No/Datei       Status:
155/15/80-ALC2/2018      LIMITED              15/80‐ ALC2/2018

06032019

|“|      :三 階∬鼎°知∞つ翌町 |

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
rr---:-,t^f-*^.r

4

Case is deferred.



Case No.:              Pat守 Namc:FOヽ/LER     Mcct No/Datc:       Status:
222/1580‐ALC2/2018      WESTRUP(INDIA)PVT LTD 15/80-ALC2/2018

106032019              1

Decision: The Committee considered the case as per the agenda and noted thar rhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

HQ Filc                RLA Fnc               Lic｀ 3/batc16,lol163`,~lDeFe'ユきな

166191/10405,/99,,14今 YI?/    :07泡
4/040/00204/AM17/    25102016        1

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

is deferred.

ls defered

隔輛蕊√
~     

騒辮漁『
~~

1              1

HQ Fne               RLA File              Lic Noノ Datc:0210207162 1Deferred
:68 101/80/050/00398/AM19/      :02,24/040/00139/AM17/      30112016

Decision: The Comminee considered the case as per rhe agenda and nored that the hard cop) of lhe
lapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

1165

HQ File : RLA Fnc: 'Deferred
125 102016

|

Case No.: Party Name: SARA SAE
PRIVATE LIMITED

Meet No/Date:

15/80‐ ALC272018
106032019

lstatus:

HQ File IRLA Fle tDeferred
.09112016

167

rCase No.: Pa■y Namc:TATA HITACHI MeetNo/Date: rStatus:
■5/80‐ ALC2/2018
106032019

IPRIVAT

Ｃ
Ｊ



Case is defened.

‐Case No.:

58/15′ 80‐ ALC2/2018

HQ F‖ e

1701:01/80/050/00400/AM19/

ICasc No.:              Party Namc:TATA HITACHI IMeet No/Datc:
59/15/80-ALC2/2018      CONSTRUCT10N        15/80-ALC2/2018
1                   MACHINERY COMPANY   06 03 2019

PRIVAT              :

HQF‖e              RLA File             tic No/Datc:0210207166
171 101/80/050/00401/AMi9/      :02/24/040/00167/AM17ノ       30112016

RLA File               lLic No/Date102 102071 64 Deferred
102/24/040/00165/AM17/      130 112016

Decision: The Commi[ee considered rhe case as per the agenda and nored that lhe hard copy ol rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred

ｄ

一Ｓｔａｔｕｓ‥　　　　　̈
Decision: The Committee considered lhe case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Cqsp Nn . P"*., lrl,earty Name: fafa ftlfaCftl-

application has not been received. The Committee decided to request RA for fumishing the hard copy
application.

Case is deferred.

Case No.: Narnc TATA HITACHI IMeet No/Date:    ~~`
STRUCT10N        15/80-ALC2/2018     1

Status:
60/15/80-ALC2/2018 CONSTRUCT10N

MACHINERY COCHINERY COMPANY   06 03 2019
PRIVAT

Case No.: Status:
57/15/80‐ ALC2/2018

MACHlNLKY Cυ MPANY
PRIVAT

HQ File RLA Filc

30112016

Status:

Paty Name:TATA HITACHl
lCONSTRUCT10N

IMeet No/Date:

15/80-ALC2泡 018
106032019

Deferred

Pa●y Name:TATA HITACHI
CONSTRUCT10N
MACHINERY COMPANY
PRIVAT

Meet No/Date:

■5/80‐ ALC2/2018
06032019

‐RLA File Lic No/Date:0210207167 Deferred
30112016

6



剛

赫 lNDIA

IRLA File                Lic No/Date:0710110775 1DeFerred
:07/21/040/00609/Aヽ417/      ■3 122016              1

Decision: The Commirtee considered lhe case as per the agenda and noted that the hard copy ol rhe
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

176101(19/05♀ 199,01/全
MI?4   1:97/244910/0♀

]14/AM17/    28122016.   Decision: The Committcc considercd the case as per the agenda and notcd that the hard copy of thc:

application has not been rcccivcd Thc COmmittee decided to request RA for fumishing the hard copy of

application

Meet No/Date:

15/80‐ ALC2,018
06032019

~「

|

Decision: The Comminee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy ofl
application.

I Case is deferred.

|  ICase No.:            Parけ Namc:MVS       iMcct No/Datei      Status:  |
7/3/80-ALC2/2018        ENGINEERING LTD      15/80-ALC2/2018

‐         106032019     1   ‐

HQ File               RLA Filc              Lic No/Date:0510400930 Deferred

175 PI`]0/0,%♀♀907`全Y191_   i9,42γ ♀19/094,P`AM17/   26122016             :
‐
   Decision:The Committec cOnsidered the case as per the agenda and noted that infolHlation rcccivcd flom l

the firm was sent to MSME on 27.08.2019 and reminder I.D. on 07.03.2019 for their comments/
examinations. The committee decided to wait for comments.

Case is deferred.

「

~

‐  HQF‖ e              RLA File             Lic No/Date:6H0001384 DeFerred

174‐
01/10/05700,5,/今 M19/   .:61/24/040/00004/AM17/   114122016        1

I  Case No             Patt Namcl MAINI      Meet No/Datei       Status:   :
|   :262/15/80‐ ALC2/2018     1PRECIS10N PRODUCTS    15/80‐ ALC2/2018

LIMITED,               06032019

1  lHQ F‖c              lRLA File             Lic No/Date10710110857 1DeFerred  l

lヮ

`101/80/050/00604/AM19/   1:07/24/040/00284/AM17/    28122016

application.

Case is defered.

Case No,:
386/15/80-ALC2/2018

口     脇鮨 鳳、 1需諏而面 lDeFerred
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:

Case No.:

Pac Namc:DYNAMATIC  Meet No/Date:       Status:
ITECHNOLOGIES LIMITED, 15/80-ALC2/2018     1

06032019             
‐

7



Case No:              Party Name MITA INDIA   Meet No/Date:
26/23/80-ALC2/2016       1PRIVATE LIN41TED       15/80‐ ALC2/2018

06032019

HQ File               lRLA Flc               Lic No/Date:051040H81 1DeFerred
179Ю 1/80/050/00529/AM17/   Ю524/040/00489/AM17/   Ю6012017      1

Decision: The Commitee considered the case as per agenda and noted that a denciency leter raised by

~孫
濡 II蕊薦
~臨
競而需
「

~画
~~~~~Statuζ

LTD     15/80‐ ALC2泡018     1
1                          1                          106032019             1          1

HQ File              lRLA File             Lic No/Date:0710110999 Dererred

180'9141949'9/9γ 71■Ylマ  「 97(21P,910011,4AM17/   19012017
I / Z4|U4U/UUJ4j/ AM I t9.U t.tU I I

Decision: The Comminee considered the case as per the agenda and nored lhal the hard copy of rhe

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:             Pary Namc:UNI VTL     Meet No/Datei       Status:
382/15/80-ALC2/2018      PRECIS10N PVT LTD     15/80-ALC2/2018

1 1            1            06032019     1    1
1   HQ File               ‐RLA Flle               Lic No/Date:0710111000 DeFerred

‐18111/1ツ 950/097γ /AYl?`   117/:,(YO/003彎■M17/   19012017      .     ‐
Decision: The Committcc cOnsidered the case as per the agcnda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

'necisi,or: fl" Corn-ltt"" consid".ed the case as per the agenia and noted that the hard copy of the
application has not been receiyed. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

MSME has not been replied by the firm. The Committee decided to defer the case.

Case is deferred.

~孫
蒜
~~~~~繭

酉 酬 下
~嘔
錠
―――一
Statuζ

l● 。.′ frO▲  ▲I´ ■ 7・ln■ ●

Status:Case No.:             Pa● y Name:UNI VTL     Meet No/Date:
383/15/80-ALC2/2018      PRECISION PVT LTD      15/80-ALC2/2018

1                          .06032019

HQ File               RLA F‖e              Lic No/Date:0710H1003
:01/80/050/00725/Aヽ419/       :07/24/040/00347/AM17/      19012017182

Case No.: Pa●y Name:FOWLER     Meet No/Date:       Status:
380/15/80-ALC2/2018      1WESTRUP(INDIA)PVT LTD■ 5/80‐ALC2/2018

06.03.2019

HQ FiL: RLA File: Lic.No/Date:0710 i iOS t A teferrea
._^ 0 r/80/050/00722/Avtgt '07 /241040100302/AMt7 t 05.01.2017
I /E

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Deferred

8



「

~E面
市

~     1両
NnerUNIVTL ~~1戦

■、マ鍛Ti^.^  巨 atu"~|
384/15/80-ALC2/2018      PRECIS10N PVT LTD     15/80‐ ALC2/2018

06032019             1

‐  .HQ Fnc              RLA Filc             Lic No/Date:0710H1001 DeFerred

183:91/80/059/00716/AM19/    107/21/040/0034,/AM17/   119012017        1
Decislon: Thc Committcc cOnsidcrcd thc casc as pcr thc agenda and notcd that thc hard copy of the

‐    
‐
application has nOt been rcceived The Committcc dccidcd to request RA for ftlrnishing thc hard copy of

application

Casc is dcfcrred

Case No:             Party Name:LINI VTL
385/15/80‐ ALC2/2018      PRECISION PVT LTD

Meet No/Date:

15/80‐ ALC2/2018
06032019

Status:

HQ File : RLA File : Lic.No/Date:07 l0l I IOO2 Deferred
_-.0l/80/050/00727/AMl9/ 0'124t040/00346/AMt7/ 19.01.2017
I84

.Decision: The Committee considered rhe case is per the agenda ard noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

爾
Case No.:

■59/15/80-A LC2/2018

Partv Name: EMPIRE Meet No/Date:

15/80-ALC2/2018
06032019

INDUSTRIES

|  ‐HQ Filc               RLA Filc              Lic No/Datc:3410042896 Deferred
185 :01/80/050/00501/AM19/      :34/24/040/00304/AM17/      31012017

1  1betおlon:The toおmittcc c8nsldeお d the cム sc tts pCr the agenda and noted that the hard copy of the
application has not bccn received The Committcc decided to requcst RA for ftlrnishing thc hard copy of

l    appliCation
‐
  Case is deferred 「
Case No.:            Parり Name:EMPIRE     Mcet No/Datel

INDUSTRIES 15/80‐ ALC2/2018
lStatus:
I

lo"r"..eo-
I

|  ■60/15/80-ALC2/2018

‐  IHQ Fnc
1186 101/80/050/00502/Aヽ419/

06032019

‐RLA Fne              Lic No/Date:3410042895
:34/24/040/00305/AN117/      31012017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

Case No.:
198/80‐ALC2/2018

Paり Name:MVM SOLAR  Meet No/Datei       Status:
PVT LTD,             15/80‐ ALC2/2018

06032019

―

・

|

Case is deferred

trrY r uv t-.-..
:01/80/050/00019/AMl9/ :07124t0401003491AM171 03.02.20t1

Decision: The Commitree considered rhe case as per agenda and noted lhal deficienc) leller raised b)

MSME was sent to the firm on 15.1.2019. However, no reply has been received yet. lt is decided to send

final reminder to furnish the requisite information within 15 days failing which case will be rejected.

騒rie  ~~~RLA Rに
~   ~~      pettrred

9



Case No:
11/24/80-ALC22016

Mcct No/Date:

15/80‐ ALC2/2018
06032019

HQ F‖ e                RLA File               Lic No/Datc:0310811296 ‐DeFerred
‐190 :O1/80/050/00544/AM19/      103/94/040/01051/AM17/       17022017              1

Decision: Thc COmmittee cOnsidered the case as per thc agenda and nOtcd that the hard copv of thcDecision: The Comminee considered rhe case as per the agenda and noted lhat the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

I PttLIF I揚
:濡 IM蟷

胃

「

1

HQ Filc              lRLA F‖ e             Lic No/Datc10910064705 Dererred

■91191/89/050/09413/今YIP4    1109/74919409695/AM17/    21022017        1
Decision: The COmmittcc cOnsidercd the case as pcr the agenda and noted that thc hard copy of the

application has not been ,"."iu.0. rt. c"-rnin* i*ia.J,"?iiei il';fi-"ii^g',il#i'""pv 
"tapplication.

( .r.e is delcrred.

Status:

■0

~厚
雨 高ヽ百SHAKTIMAN I面雨濠 、

~~~~~腰
面面

側器
α
"Ю
∞∞の
Petrd

188 Decision: The Comminee considered the case as per agenda and nored thar deficiency lener raised b)
Consultant (Tech-l) was sent to the firm on 15.0t.2019. However, no reply has been received yet. It is

decided to send final reminder to furnish the requisite information within
rejected.

;Case is deferred.

HQ F‖ e RLA File

Case No.: Paty Nalnci SAIRA ASIA   IMeet No/Date:        Status:
INTERIORS PVT LTD      15/80‐ ALC2/2018     ‐

.                             06032019              1

HQ F‖ e RLA Fne Deferred
:01/80/050/00104/AM18/      :34/24/040/00335/AN417/      16022017
189                                               _
I Decision: The Committee considercd the case as per agcnda and noted that deflciency leter raiscd by

MSME was sentto the flrm On 14 0! 2019 Ho、vever,no rcply has been receivcd yct it is decided to scnd

final reminder to furnish the requisite information within l5 days failing which case will be rejected.

Case is defened.

Case No.:



|  ICase No:              Pa●y Name:TATA HITACHI Meet No/Date:        Status:
72/15/80-ALC22018       CONSTRUCT10N        15/80-ALC2/2018

MACHINERY COMPANY   06 03 2019
'  |                   IPRIVAT                              I

HQ File RLA File Lic.No Date:0210207398 Deferred
192:01/80/050/00414/AM19l :021241040/001861AM17/ D.O2.2Ot7

Decisionr thi Comminee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

Case No.:

73/15/80-ALC2/2018

HQI
193 :01/〔

,File

/80/050/00415/Aヽ 419/

Case is deferred.
|

|  ICase No:              Pary Name:TATA HITACHI Iヽ (eet No/Datc:        IStatus:
74/15/80-ALC2/2018       CONSTRUCTION         15/80‐ ALC2/2018

‐  .                  ‐MACHINERY COMPANY   06 03 2019
PRIVAT

‐  ‐HQF‖e              ‐RLA Fne             Lic No/Datc1021 0207399 Deferrcd
194 :01/80/050/00416/AM19/       :02/24/040/00190/Aヽ 417/      23022017

‐Case No:              Pa“ y Name:TATA HITACHI Mcct No7Datei        Status:
1   75/15/80-ALC2/2018       ‐CONSTRUCT10N        ‐15/80‐ ALC2/2018

NIACHINERY COMPANY   06 03 2019
PRIVAT

HQ File RLA File Lic.Noi Date:0210207401 Deferred
195 :0 f /80/050/00417 /AM19l :02124/04010020014M171 23.02.2017

Decision: lhe Commitree considered the case as per the agenda and noted thal the hard cop) of the

.application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

11

Party Name: TATA HITACHI
CONSTRUCT10N

IMeet No/Datc:

15/80‐ ALC2/2018
106032019VIACHlN LKYじUIⅥ rAN Y

PRIVAT

Lic No/Date:0210207397 Defercd

23022017             .

,Decision; The Committee considered the case as per the agenda and noled that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is defened.



application has not been receiyed. The Committee decided to request RA for fumishing the hard copy of
application.

|

Case No:              Pa“ y Namc:TATA HITACHI Meet NolDate:        Status:
‐   77/15/80-ALC2/2018      1CONSTRUCT10N        15/80‐ ALC2/2018     1
1                   1MACHrNERY COMPANY   06 03 2019

1PRIVAT

I  IHQ File              lRLA Flc             lLic No/Date:0210207422 ‐Deferred  '
197 :01/80/050/00419/AM19/      :02/24ノ 040/00221ノAM17/      01032017             .

Case is deferred.

Decision: The Comminee considered the case as per the agenda and nored that the hard copl of the
I application has not been received. The Committee decided to request RA for furnishing the hard copy of

application.

Case is de[ened.

ICase No:             Pany Name:PROMAC     IMcct No/Datc:15/80    Statu“
387/15/80-ALC2/2018      ENGINEERING INDUSTRIES ALC2/2018

1LIヽ41TED,              06032019

IHQ File              lRLA Filc              Lic No/Date:0710H1210 1Deferred

198:01/89/050/09729/AYl?`   |:07/24/040/0038:/AM17/   01032017
Decision: The Commitee considercd thc casc as pcr the agenda and noted that the hard copy of the

application has not been received The Committee decided to rcquest RA for ftlrnishing the hard copy of

application.

Case is deferred.
―
―
∃

Case No.:

78/15/80-A LC2/2018
Party Namc:TATA HITACHl ‐Meet No/Date:15/80-    Status:   ‐iCONSTRUCTION        ‐ALC22018
1MACHINERY COMPANY   06 03 2019
1PRIVAT              I                I

IHQ Filc

199 :01/80/050/00420/AM19/

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

Case is deferred.

12

Case No.;

PRIVAT

Pany Name: TATA HITACHI Meet No/Date:15/80- Status:
CONSTRUCT10N         ALC2/2018

06032019

HQ Filc RLA File Lic No/Date10210207400 1Deferred

123022017              1

RLA File ILic No/Date:0210207427 1DeFerred

103032017              1



⌒

IALC2/2018 lm柵

o SWALPUMPS Meet No/Date:15/80‐     Status:

‐ALC2/2018         1
06032019             1

Lic No/Datc:33:0030377

03032017
IRLA F‖ c

:33/24/040/00007/AM17/

IHQ File

:01/80/050/00045/AM18/

RLA F‖ c            lLic No/Date:03108H747  R● ected
103/94/040/01095/AM17/     09 03 2017             Datc:06032019

RA concemed may take further necessary action as per the decision ofNC.

:01/80/050/00746/AM19/

‐  ICase No.:             IPa“ y NamC:MINDA SILCA  Meet No/Date:15/80‐
11/3/80-ALC2/2017       ENGINEERING PRIVATE   ALC2/2018

(LIMITED               06 03 2019

IRLA File

:05/24/040/00634/Alヽ417/

Lic Noノ Date:0510402001 Deferred

20032017

1爵嘉蔦F~~|

HQF‖e
:01/80/050/00011/AM18/

Decision: The Committee considered the case as per agenda and noted that firm's reply sent to MSME on

15.01.2019. However. no reply has been received yet. The Committee decided to remind MSME in this

regard.
Case is deferred.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

13

200

IHQ F‖ e ,Deferred

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
.application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:45/3/80-ALC2/2017 Parり Name:AUTOFITS   'Mcct No/Datc:15/80-
:ALC2/2018
06032019

201 Decisior: lhe Committee considered the case as per agenda and noted that deficiency letrer raised by

Consultant (Tech-l) was sent to the firm on 4.12.2018 and final reminder on 02.01.2019. However, no reply
has been received against the issued D/L. Therefore, the Committee decided to reject the case under
intimation to RA.

Case No.: Palty Name: SHIV
HYDROMET ALC2/2018

06032019

1面蔦
~~~~~~~―

一 回 籠 Defened
202 :O1/80/050/00744/AM19/ 14032017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

Case No,:80/15/80-ALC2/2018 ParW Name: TATA HITACHI
CONSTRUCT10N ALC2ノ2018

06032019
PRIVAT

Meet No/Datc:15/80-

rzo+ 19,Ii1?
RLA Filc Lic No/Date:0210207489 1Deferred

‐22032017             1



ヘ

|

15藁

i展勇高萬:西「
~~

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
has nol been received. The Committee decided to request RA for fumishing the hard copy Ofl

Case is deferred.
|

HQF‖e                RLA File               Lic No/Datc:0210207490
101/80/050/00423/AM19/       :02/24/040/00204/AM17/      22032017

Case No:20/3/80-ALC2/2017

regard.

Case is deferred.

醗輛F面鱚
~~「市~

HQ F‖ c               RLA File              Lic No/Date10210207496 DeFerred
101/80/050/00020/AM18/      :02/24ノ040/00267/AM17ア       24032017             1

Decislon:The Committee cOnsidcred the casc as per agenda and nOted that rlnll's reply scntto MSME on

2101 2019 HO、 vever,no rcply has bccn received yct The Committee decided lo remind MSM E in this

Case No:53/3/80-ALC2/2017 Parry Name: CL&V INDIA Meer No Dare:15 80-
PRTVATE LIMTTED 

]ALC2I2018
■ ЫMITED I艦

盤 ず

２^
101/80/050/00053/AM18/

RLA File

:31/83/040/00185/AM17/
しlC NO′υate:

29032017
lDeferredtic No/Datei3‖ 0066640

29032017

Decision: The Comminee considered the case as per agenda and noted that deficiency
sent to the firm on 7.3.2019. The Committee decided to waitConsultant ( Tech-3 ) was

firm.

Case is deferred.

letter raised by
for reply of the

つ
た

14

Pa●y Name:TATA HITACHl lMeet No/Datci1 5/80‐ Status:
ALC2/2018
06032019

PRIVAT

Stat us:

HQ Fne

Case No.:167/15/80-

ALC2/2018
Party Name: SHRENO IMeet No/Date:15/80‐ Status:
LIMITED ALC272018

06032019

HQ Fnc RLA Filc Deferred
29032017

Decision: The committee considered the case as per the agenda-;;d nored that the hard copy ofrhe
application has not been received. The committee decided to request RA for furnishing the hard copy of
application.

Case is defened.



Case No.:             Paty Name:BORGヽ VARNER MeetNo/Datc:15/80‐    Status:
84/1_R/80-ALC2/2018       1EMISS10NS SYSTEMS     ‐ALC2/2018.                   INDIA PVT LTD        06 03 2019

|  IHQ Filc              lRLA F‖ c             ‐Lic No/Date:0510402181 1Deferred  l
‐211 :01/80/050/00426/AM19/       :05/23/040/00621/AM17/      106042017

1   :Decision: The Committee considcrcd thc case as per the agenda and notcd that the hard copy of thel

Case No:              Party Namcl BOTIL OIL    Mcct No/Date:15/80‐
‐   85/15/80-ALC2/201 8      1TOOLS INDIA PVT       ALC2/2018

LTD(FORMERLY BAKER   06 03 2019
1               01L olL

,,, HQFile RLAFile Lic.No/Date:0510402212 Deferred
''' :01,80 050/00427 AMl9r :05/23.040/00616/AM I 7/ 12.04.201'l

Decision: The Comminee considered rhe case as per the agenda and noted thar lhe hard copl of the

,application has not been received. The Committee decided to request RA for furnishing the hard copy of.
application.
Case is defened.

ICase No.:              Paty Name: KYOCERA CTC IMeet No/Date:15/80‐    Status:
17/5/80-ALC2/2017       PRECIS10N T00LS       ALC2/2018
1                      PRIVATE LIヽ 41TED        06 03 2019

HQF‖c                RLA Filc               Lic No/Date:0210207535 DeFerred
2131:01/80/050/00078/AM18/      102/24′ 040/00003/Alヽ418/       18042017
‐
Decision:The Committce considcred the case as per agcnda and noted that flnn's rcply sentto MSME on

21 01 2019 However,no reply has bccn rcccived yet The Committee decided to remind MSME in thls

lCgard
Casc is deferred

15

iCase No.: Pa(y Name: TATA IIITACHI Meet No/Date:15/80-
~~~ほ
面轟「
~

CONSTRUCT10N ALC212018
106032019IMACH!NしKYしUMPANY

PRIVAT

82/15/80-ALC2/2018

HQ Filc IRLA Fne ILic No/Datc:0210207508 1Defercd

31032017209

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received.'fhe Committee decided to request RA tbr furnishing the hard copy of
application.

Case is deferred.

.Case No.: Party Name: LUBI Status:
lNDUSTRIES LLP ALC2/2018

.06032019

RLA File ILic No/Date10810140027 Defercd

,,0':0l/80/050/00425lAMlgl :08/2410401004951AM171 05.04.2017

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

lCase 
is deferred.
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I  Case No.:             Parり Name:TATA HITACHI IMeet No/Datcl1 5ノ 80    Status:   |
86/15/80-ALC2/2018       CONSTRUCTION        ALC22018                  ‐

‐                      MACHINERY COMPANY   06 03 2019                 ‐

I                      PRIVAT

‐  HQ File              RLA F‖ c             Lic No/Date:0210207557 Deferred
1214‐ :01/80/050/00428/AM19/       :02/24/040/00196/AM17/      27042017                         1

Decislon: The Commitee considered thc casc as pcr thc agcnda and notcd that the hard copy of the

applicatiOn has not bcen received The Committce decidcd to rcqucst RA for fllmishing the hard copy of
‐    ‐
applicatiOn

‐  Case is deferred

Case No.:

87/15ノ80‐ ALC2/2018
Palty Name:TATA HITACHI IMeet No/Datc:       Status:   |
CONSTRUCT10N         15/80‐ ALC2/2018
MACHNERY COMPANY   06 03 2019
PRIVAT              ‐                        |

HQ Filc

215 :01/80/050/00429/Aヽ 119/ 蹴 ∽蕊 戸 囲 亥 耐 PeFered~
Decision; The Committee considered the case as p.. ih. ug.ndu and noted that the hard copy of rhe
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Casc is deferred

―       |

HQ File              RLA Fne             Lic No/Datc10210207558 ‐Dcfcrcd  ‐
16 :01/80/050/00430/AM19/       :02/24/040/00211/AM17/      27042017

1 npricinn・  Tho r^mmi任 ぃ。 0^ぃ 。:Я
^"^Я
 ,卜
^ ^●

。_ っ。 ^o●  +■ _ .^0ぃ 月 ^ ^‐ 月 ..^● ^月 Ok_●  ●L^ k^_月  ^^_  ^r● L^Decision: The Comminee considered the case as per the agenda and noled rhar lhe hard copy of the
application has not been receiyed. The Committee decided to request RA for fumishing the hard copy of

I application.

Case is deferred.

Case is deferred.

Meet No/Datc:

■5/80‐ ALC2/2018
106032019

16

Case No,: Palty Namc TATA HITACHI
CONSTRUCT10N
MACHINERY COMPANY
PRIVAT

Case No.: Palty Namei SHREN0
LIMITED

IMeet No/Date:
15/80-ALC2ノ 2018
106032019

HQ File IRLA File Defened



「

~~case No■
  ~~~~~~~雨 ヽ anle sHRENO ~~Meet No/Dat語 函 雨

~~

|16蜘
卜ALα 2∝8 

だ

mTED   I艦
盤 ず

HQ File RLA File Lic.No',Dale:.141004j138 Deferred

,,, :01/80/050/00511/AMl9/ :34/241040/00359/AMl7/ 28.o4.2ot:,

Decision: The Committee considered the case is per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

‐Case No.:              Paty Namc: ACCURATE    Mect No/Date:        ‐Status:
89/15/80-ALC22018       1NDUSTRIAL CONTROLS   15/80-ALC2′ 2018

PVT LTD               06 03 2019

HQ Filc              RLA F‖ e             Lic No/Date:3H0066715 1Deferrcd

219101/1♀

`♀

,9`99431`,Ml?`    :31f2/019/000,,4AM17/    01052017
Decislon: The Committee considered thc casc as pcr thc agenda and noted that the hard copy of the

l  lpphCatiOn has not been received The Commitee dccidcd to rcquest RA for fumヽ hing thc hard copy of

applicationapplication.

Case is deferred.

Case No:              Pary Name:HANNING     Meet No/Datc:15/80‐     Status:
.  ■38/15/80‐ALC2/2018      MOTORSINDIA P LTD    IALC2/2018         1       1

06032019                       1

.  138/15/80‐ALC2/2018      MOTORSINDIA P LTD    IALC2/2018         1       1
06032019                       1

1  1HQ Fne              RLA Filc             Lic No/Date:3410043152 1DcFerred  ‐

220 101/80/050/00480/AM19/       :34/24/040/00009/Aヽ l18/      02052017                         .

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

Case No.:         Par●
t

221101419/05,P919γ ttMlγ  :0'`?,/010/01941/AY17/  05 05 2017         Datc 06 03 2019
Decision:The Commitee considcrcd thc casc as per agenda and dccided to rati～ the nOnns as per the

‐wHten commcnts of DHI vide their U O No DES‐ 1/L&T7Tu卜 2018‐HEl datcd 24 12 2018(Samc iS‐

enclosed in the annexure)

RA concemed may take further necessary action as per the decision ofNC.
|

Case No.: Party Namel TATA HITACHI Meet No/Datc:
CONSTRUCT10N        ‐15/80‐ ALC2/2018
MACHINERY COMPANY   06 03 2019
PRIVAT

Case No.:            Partv Name: L&T‐ MHPS  Meet No/Datc:         Status:
39/5/80-ALC2/2017    TURBINE GENERATORS  15/80‐ ALC2/2018      1

PRIVATE LIMITED      06 03 2019
‐   HQ Flc           RLA Fne            Lic No/Datei03 10813078    Approved
lつつ1 .:01/80/050/00100/Aヽ 418/  :03/95/040/01041/AM17/    05 05 2017              Datc1 06 03 2019

190/15/80‐ ALC2/2018

~「
|

17

222Ц♀′ユli RLA Filc Defened
.08052017

D€cision: The Commiftee considered the case as per the agenda and noted that the hard copy of the

iapplication has not been received. The Commiftee decided to request RA for fumishing the hard copy of
application.
Case is deferred.



Case No:             Pa“y Name:DYNAMATIC  ‐Mcet No/Datei       status:
398/15/80-ALC2/2018      'TECHNOLOGIES LIMITED, 15/80-ALC2ノ 2018     1

106032019

HQ Filc              RLA Fne             Lic No/Date10710 H 1555 Deirred

,,3 :01/80/050/00740/AM19/       :07/24/040/00395/AM17/      108052017ZZ3:ot/80/050/00'7401AM19/ :0'7l24t040t0039'tAMt1t 08.05.2017

Decision: Ihe Comminee considered the case as per the agenda and nored thar rhe hard copl of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

Case No:             Pa■y Namc:AYYAPPA CNC Mect No/Date:15/80‐     status:
91/15/80-ALC2/2018       PVT LTD              ALC2/2018                  1

06032019
HQ File RLA File Lic.No/Dare:07 t01I 156g Deferred

,rO:01/80/050/00433/AM19/ :0'7t2410401000431,\MtBt 09.05.20t7
Decision: The Comminee considered the case as per rhe agenda and noted that the hard copl ol the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

asc ls deferred

|

|   ICase No:               
‐Party Namc: VEM         Meet No/Date:15/80-    status:

2/17/80-ALC2/2017       TECHNOLOCIES PVT LTD  ALC2ρ O18
06032019                       ‐

HQ F‖ c             RLA Fne            tic Nル Datさ:091ob`ζ o4ξ  Dιferred
225'0110/05ッ

00211/今M18/    :o924/040/00055/AM18/    .15052017        1225'0110/05ッ
00211/今M18/    :o924/040/00055/AM18/    .15052017        1 ~~~~

3綺出:ふFT器電flT∬獄ま胤ギ鷺
attF謂麟1鳳:'中 iξ鳳朧』l魔糧蹴

send inalreminder tO ttmish the rcquも ie infOIHladon wihin 15 davs faihng whlch casc will bc relectcd

Case is deferred.

f Cr* N* Party Name: VEM Meer No/l)are: qrorn..Q“ N∝    hり 、 mC VEM 
Ⅳ Tげ D臨 辮 ‰ 1 ,品

‐H/19/80-ALC2/2017       TECHNOLOCIESI

06032019
1HQ File        ~     RLA lilさ               Llti｀ さ,も五tc o016b`3o3ず  Dき reユred~
101/80/050/00292/AM18/       1o9/24/040/00054/AM18/       15052017

226:♀ |(8ッ♀智/092η■Ylγ   f?`?lP,9/009,1/AM18/   15052017
Decision:The cOmmittee cOnsidered the case as per agenda and nOted that the n‖

‖'s reply senttO MSME

.on 02 01 2019 Ho、 vever,nO reply has bcen reccived yct The COmmittee dccided to remind MsME in this
iegard

Case is deferred.

18



Decision: The Committee considered the case as per agenda and decided to seek from the firm to furnish
following information as per written recommendation of DHI vide their U. O. No.: DES-VINPL/AHP-l -

2019‐HEI dated 28 02 2019:

l   Legible zoomed copies of engineering drawing,calculations and suppo● ing documents certined

l       by appropriate authority, and information as per Appendix 4K of DGFT's public notice no

.       68/2015-20 dated 22/3 2018 duly certifed by CE
|

Case ls defered

ICase No:          Parり Name:         'Mcct No/Datei          Status:
3/10/80-ALC2/2017    HInlDUSTAN RUBBER  15/80‐ ALC2/2018
1                  lNDUSTRIES        06 03 2019           ‐

HQ F‖ e           RLA File           Lic No/Date:0510402563    ReJected

2281♀ 1/80/♀
50/00213/今

Yl1/ :♀
5′ 23/040/0♀

♀
43/AM18/  16 05 2017           1Date:06032019

1    Decision:The Commitee considcred the case as pcr agenda and notcd that dcflcicncy letter、 vas scnt to thc

firm on 08.10.2018 and final reminder on 28.12.2018. However, no reply has been received against the

issued D/L. Therefore, the Committee decided to reject the case under intimation to RA.

RA concerned may take further necessary action as per the decision ofNC.

Case No:              Party Name:DIAMOND    Meet No/Datel1 5/80‐     Status:   |

1/11/80-ALC2′ 2018       METAL SCREENS(P)LTD  ALC2/2018
06032019             1          1

1  1HQ Fne               RLA F‖ e              Lic NolDate:6510000003 .DeFerred  ‐
1229.:01/80/050/00192/AM19/       :65/24/040/00003/AM18/       17052017                         1

‐  IDecヽ lon:The Commitec considered the case as per agenda and noted tllat a dcnciency letter m`ed by
MSヽ4E、vas sent to the fl‖ ‖on 07 03 2019 The Committee decided to、 vait for reply ofthe fl‖ 11

Case is dcferred

Decision: The Committee considered the case as per the agenda and noted thal the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of

lapplに
diOn

lCasc is defelred 1

19

4/8/80‐ALC2/2017
Pary Namc:THEINDURE
IPVT LTD

4ヽeet No/Date:15/80‐

IALC2/2018

106032019

IHQ File RLA File Deferred
16052017

Pary Name:DYNAMATIC Meet No/Datel1 5/80‐

TECHNOLOGIES LIMITED, ALC2/2018



iCase No:
92/15/80‐ ALC2/2018

つ
４ 1器′::児 50/00434/AM19/    11ちち5::0/00005/AM18/                      円

iCase No.:

93/15/80‐ALC2/2018
1  1

‐HQ File
232 :01/80/050/00435/AM19/

Party Namel TATA HITACHI

MACHINERY COMPANY
PRIVAT

匠λ Flle~
:02/24/040/00018/AM18/

ILic No/Date:0210207613

22052017

‐Status:

!

IDefell ed

ICase is dcferred

ICase No.:              Pa,y Namc: DYNAMATIC   Meet No/Datel1 5/80‐     status:
400/15/80-ALC2/2018      TECHNOLOGIES LIMITED, IALC2/2018         1

106032019             1

‐  HQ Fnc          ,RLA Flt         tた Iヽ8/Daほ 0716fT1634 bctettd ‐

ち33191/80950/0ッ 12/AY19/   17夕 4/01%00391■ M17/   22052017
1 p∝Ыm The comm漁∝cO¨ d∝cd me c¨ eぉ鳳鷺£gittζ繋

'申

1魚軋需ぷ:tttt鳴application has not been receivcd Thc cOmmittee

applicatiOn

Casc is defered

Case No.:30/8/80-A LC212O11 Prrtv Nrmp. OMopTFI r/--rxr^/n-*-.r</oCase No:30/8780-ALC2/2017 Parり Namc:OM oPTEL    Mcct No/Date:15/80‐    status:
|  I                     INDUSTRIES PRIVATE    IALC2/2018         1        1
1  1                     LIMITED,              o6032019          1

ち34弔3島鬼5υ0074ハ Mlシ  鷺た場liOЮ0007AMlν  廿∬鰍彎
よi n65'82811eた rlこdl

234‐

υ l′ °υ′Uり V′ υVl′ ●|′ AlVl1 0′        :ll′ Z4/114υ ′υUU02/Aヽ 418/      23052017              1           ‐

‐鮮11:鵬Ⅷ 認鳴Tl鶴r棚慶需1:in癬慶まtttF館需蕊ml
decided 10 remind MEITY in this regard

lCase is defcrred
―     ―     ‐                                                                  ‐
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Party Name: TATA Mcct No/Date 15/80‐ Status:
HITACHI CONSTRUCT10N IALC2/2018
MACHINERY COMPANY  06 03 2019
PRIVAT

,application.

lCase is defened.

CONSTRUCT10N IALC2/2018
106032019



―
―

lmports allowed:

ilmport item no. l: I120500 Sq. mtr. with 2% wastage as claimed.

.RA concemed may take further necessary action as per the decision ofNC.

隔蕊脇i「
~~T認
而面需
「
岡翔需

e15/80‐

「

」~
0603201906032019

1io rii`  
―   -      1貢

LA File             Lic No/Date:0810140386 Withdrawal
:01/80/050/00064/AM18′      :08/24/040/00056/AM18/     30052017             ‐Date:060320]9

Decision: The Committee considered the case as per the agenda and noted rhar the application has been

issued on the repeat basis. Therefore, the Committee decided to withdraw the case from the agenda .

RA may decide the case based on the Norms fixed in previous case that the firm has relied upon while

making the repeat basis application.

Case No.:              PaFy Name:MODELINFRA ‐Mcct No/Date:15/80‐    Status:
94/15/80-ALC2/2018      1CORPORAT10N PRIVATE  .ALC2/201894/15/80-ALC2/2018      1CORPORAT10N PRIVATE  .ALC2/2018

LIヽ41TED                06 03 2019

Decision: fhe Comminee considered the case as per the agenda and noted that rhe hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is defened.

Case No.: Parり Namei S AND P     Meet No/Date:15/80‐    Status:
ENTERPRISES          ALC2/2018
‐                             06032019

10/9/80-ALC2/2017

ICase No.:             Patt Name:TENOVA INDIA MeetNo/Datc:15/80‐    Status:
95/15/80-ALC2/2018       PRIVATE LIMITED       ALC22018

‐06032019

HO Fne              RLA Filc             Lic No/Date:0710H1809 Defered

?38器 品児590018νAM lν  胤 が ::OЮ 005VAMlツ   野 ど %3鮮
C0410163247 Deた rred

Decision: The Committee considered the case as per agenda and noted that a deficiency lener raised by

MSME was sent to the firm on 07.03.2019. The Committee decided to wait for the reply of the firm.

Case is defened.

―

・

HQ Fne              RLA Filc
‐2391:01/80/050/00437/AM19/       :07/24/040ノ 00099/AM18/

1   1Decislon: The Committcc considercd thc case as pcr th(

101/80/050/00437/AM19/      .:07/24/040ノ 00099/AM18/      22062017

1Decislon: The Committcc considercd thc case as pcr the agcnda and notcd that thc hard copy of theDecision: The Committee considered the case as per the agenda and noted thal tne naro copy a

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

,Case No:          Party Name:FREUDENBERC  IMeet No/Date:15/80-   Status:      |
2/12/80‐ ALC2/2017   FILTRAT10N TECHNOLOGIES ALC2/2018
1              lNDlA PVT LTD          06 03 2019

21

Lic.No/Date:31 10066759 Approved
25052017 ‐Date:06032019

1236

HQ Fnc ‐RLA Filc Lic No/Date:0710H1766 Deferred
116062017             1



‐RLA File

:05/23/040/00

Case is deferred.

HQ Filc

2411:01/80/050/00565/AM19/

‐RLA File

:03/95/040/00271/AM18/

|

Case No.:              Pary Name: TATA HITACHI 4ヽeet No/Datel1 5/80-    status:
1   96/15/80-ALC2/2018       1coNSTRUCTIoN        IALC2/2018         1        .

MACHINERY COMPANY   06 03 2019         1
PRIVAT                              I

IHQ F‖e               RLA Filc              Liご
:｀o/bttL:b,ib20'''O Dcre拝さ:  |

?42:01/80/050/00438/AM19/   .:o224/040/00265/AM17/    29062017        .      |
DecisiOn:The COmmitcc cOnsidered the case as Pei lh,agenda and noted that thc hard cOpy of the

,   I^__1:__.:__1___    ,            _.  ^

1臓 l趣ユl¨

dh… 轟ぬ高 品ξ悪赫 而 赫

l
―――                                              _______― ――――一―――J

22

IALC2/2018
IPatty Name: DEE
IDEVELOPMENT
ENGINEERS LTD

.ALC2/2018

06032019

Status:

‐HQ File Deferred

Parり Namei ZEECO INDIA  Meet No/D`
PVT LTD             ALC2/2018

06032019

Case is deferred.

StatusiCase No,:

Case No:
97/15/80-ALC2/2018

Pa●y Name:TATA HITACHI
ICONSTRUCT10N

lヽeet No Date:15/80-

IALC2/2018
06032019

Siatus:

iV:Aヽ口‖N● KYしυlVirA N Y
PRIVAT

IHQ File

243 :01/80/050/00439/Aヽ 419/

RLA Filc Lic No/Date10210207731 Dcfcrred

29062017
Decision: The committee considered the case as per the agenda and noted thar the hard copy of the
application has not been received. The committee decided tJrequest RA for fumishing the hard'copy oi
application.

Case is deferred.



Case No:              Party Name: TATA HITACHI Mcet No/Datc:        Status:
98/15/80-ALC2/2018       1CONSTRUCT10N         15/80‐ ALC2ノ2018     1

MACHINERY COMPANY   06 03 2019         1       ‐
PRIVAT                              ,       ‐

HQ File              RLA F‖ c             Lic No/Date:0210207732 Deferred
2441101/80/050/00440/AM19/      102/24/040/00015/AM18/      29062017             .

Case No.:              Pary Namc: TATA HITACHI Mcct No/Date11 5/80‐     Status:
1   99/15/80‐ ALC2/2018      1CONSTRUCT10N        ALC2/2018         1

MACHINERY COMPANY   06 03 2019
1PRIVAT

HQ File              lRLA File             Lic No/Datc:0210207733 ‐Dcfcrcd  ‐
245 :01/80/050/00441/AM19/       :02/24/040/00031/AM18/      29062017

1Decision: Thc Committee considered the case as per the agenda and noted that the hard copy of the
^__1:^^● :^_ L^^_^● L^^_ _^^^: ^J Tl.^′ ｀

^… _:●●^^ 月^^:月 ^月 ,^_^^..^で ' DA 
■、■ 6,… :。 l.:ぃ 0,■

^卜
● Я́
^^h、

′
^F

Decision: The Committee considered the case as per the agenda and noted lhal the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred. 」

Case is deferred.

l  iCase No:              Pa●y Namc:TATA HITACHI Meet No/Date:15/80-    Status:
‐  ■01/15/80‐ALC2/2018      CONSTRUCT10bl         ALC2/2018         ‐

MACHINERY COMPANY   06 03 2019
‐PRIVAT‐PRIVAT

‐  HQ Fne              ‐RLA File             Lic No/Date:0210207735 Defercd
247 :01/80/050′ 00443/AN119/      102′24/040/00038/AIヽ 418/      29062017              .

I Decision: The Committee considcrcd the case as pcr thc agenda and noted that the hard copy of thcl

application has not been received Thc Committee decided to request RA for ftlrnishing thc hard copy of

‐    lapplication

Case is deferred

23

Case No.: Pary Namc:TATA HITACHI
CONSTRUCT10N

Status:
ALC2/2018
06032019IMACHINLKYし υMrANY

IPRIVAT

HQ File RI A File ILic No/Date:0210207734 1Dcfcrrcd

29062017             .

D€cision: The Committee considered the case as per the agenda and noted that the hard copy of the

iapplication has not been received. The Committee decided to request RA for fumishing the hard copy of



艦苗£B雛詣 r」蹴s亀甲鰍府嗣

__型偽“ユ        _ __J

29開薦蕊薦ア
~瓢
駄1源↓W~百祠爾10207738 Defered

IMeet No/Date:15/80‐

ALC2/2018
06032019

1Lic No/Date:0810140577

29062017

copy of the
hard copy of

Meet No/Datc:15/80‐     Status:
ALC2/2018         1
06032019             1

Lic No/Datc:0810140578 DeFerred

130062017             1

copy of the
hard copy of

一

Decision: The Committee considered
application has not been received. The
application.OPν■

'■“̀'V“
ICase is deferred

the case as per the
Committee decided

agenda and noted that the hard
to request RA for furnishing the

10_R/15/80-ALC2/2018

Case is defened.

Decision: The Committee considered
application has not been received. The
application.

the case as per the agenda and noted that the hard
Committee decided to request RA for furnishing the

Pa●y Namc:ANGIPLAST
IPRIVATE LIMITED

Party Name:UNI VTL     IMeet No/Date:15/80‐    Status:
PRECIS10N PVT LTD     ALC2/2018
‐                            106032019              1

RLA Flle      ~   Llよ o`rD農どおgi6666663 b:felた j~
:65/24/040/00004/AM18/       17072017              1

εonsidcrcd thc case as per agcnda and noted that the■ rm's rcply was sent to

their examinations/cOmments The Committee decided lo wan fOr cOmmcnts

Party Name:UNI VTL     IMeet No/Date:15/80‐
PRECIS10N PVT LTD     ALC2/2018
‐                            106032019

1RLA Fne               Lic No/Date1651 0000005
:65/24/040/00004/AM18/       17072017

considered the case as per agenda and noted that the firm's reply was sent to

24

Case No.: Status:

IMAじHlN LK YしυMPANY
PRIVAT

IHQ File IRLA Fne Defened
129062017

Decision: The Committee considered the case as per the agenda and noted thal the hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

Pa●y Name:TATA HITACHI
CONSTRUCTION

lヽcct No/Date:

15/80‐ ALC2/2018
106032019

Case No.: Pary Nallle:ANGIPLAST
PRIVATE LIMITED

250

HQ F‖ e ‐RLA F‖ e

「 匿蒸瓦i

HQ File IRLA Fnc

Case No.:
17/13/80-ALC22017

HQ Filc



:鵠湘lI請ITEC
Mect No/Datcl1 5/80-

一　
Ｓ，ａｔｕ

Ｓ

107/15/80-ALC2/2018 IALC2/2018
106032019

IF‖e               lRLA File              ‐Lic No/Date:091006531l Defcred
′80/050/00449/AM19/       :09/24/040/00134/AM18/      28072017              1

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA fbr furnishing the hard copy of
application.

Case is deferred.

.  .Case No.:109/15/811       Party Namc:SOGEFI MNR  IMect No/Date:15/80    Statu"蘇蔽
1鰍鰍ゞ  |

9/AM18/ 囲辮
Jmり'P証

rDecision: The Comminee considered the case as per the agenda and noted that the hard copy of the
'application has not been received. The Committee decided to request RA for furnishing the hard copy of
applicat ion.

Case is deferred.

1 1縫 〕l∫∬ “
S/80   

憮 8ガ 器 I::♂
ER PUMPS性

き棚 Tcb慇
ト  ン 暉

t                          l                          .06032019

|  1萱!lilili°

l been“∝iVed TheCOmnttteel:ldedt°

ll:::l:三 IShingthehardcopyOfl

:                          |                          .06032019

1HQ F‖e              ‐RLA F‖ c             lLic No/Date:0310814925 Dcfcrred

255191/8,P,0/♀ t''8/今 Y19/   1P3/95/940/99142/AM18/   
‐31072017

Decision: The Committee considered thc case as per the agenda and noted that the hard copy of the

25

Case No.: Par,Namc:GOLD MOHUR IMeetNo/Datel
PROFILES LIMITED ■5/80‐ ALC2/2018

06032019

IHQ Fne RLA Filc

25072017 Date:06032019

253 Decision: The Committee considered ih. 
"ur" 

u. per agenda and noted that deficiency lener raised by
Consultant DPIIT (chemical) was sent to the firm on 12.10.2018 and final reminder was sent on
28.12.2018. However, no reply has been received against the issued D/L. Therefore, the Commiftee
decided to reject the case under intimation to RA.

Case No.:



fase No■ 12A夕80-   Pa● Name LARSEN& 1造
3■ 背

に 15慇 0‐ ,tatu"    
‐IALC2/2017          .TOUBRO LIMITED

.                       :                       .06032019
1責0卜 liさ   

‐   ~    
長LA卜il`     ~    :Li`|ヽ 3/bttg:b316意 i`66恵 IЬさにI:さ      |

:01/80/050/00275/Aヽ418/   :03/95/040/00235/AM18/   03082017             1

Decision: The Committee considered the case ai per agenda and noted rhat deficiency lener raised by DHI
was sent to the firm on 6.12.2018 and final reminder on 08.03.2019. However, no reply has been received
lyet. The Committee decided to wait for reply of the firm.

,Case is deferred-

Case No.:lH/15/80-       Par● Name:LAXMI      .Meet No/Date:15/80‐    status:   |IALC2/2018            ELECTRONICS MOULDS& ALC2ノ 2018         
‐

I                     PRECISION ENGG P LTD   06 03 2019          1        ‐

HQ File              lRLA F‖e             Lic No/Date:0710H1969 ‐Deferred
258:91/89`950/99,1■ Y19/   P724/040/00H9/AM18/   04082017

Decision: The Commiflee considered the case as per the agenda and noted rhat the hard copl o[ the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
rapplication.

Case is deferred.

‐  ‐Case No:112/15/811       Paり Namc:TENOVA INDIA Meet No/Date:15/80‐    ‐statu鶴   |
‐ALC2/201 8            PRIVATE LIMITED       ALC2/2018

06032019                         ‐

|  IHQ F‖e              RLA Fle Lic No/Date:0710H1977 1Deferrcd  ‐
259:01/80/050/00454/AM19/    :o7/24/040/00133/AM18/    04082017        1      1
:  beふJbi:ille“話島ltt“

~お
おζおもおd th8■左s8:ζ per thc:ま lld五 五lld n。おd iiit tl18 h許 dc`|,81市も

application has nOt been received The COmmitee decided tO request RA for fllrnishing the hard cOpy Ofl

‐applicatiOn

Case is deFerred

Case No:150/15/8ι        Pttw Namci SHRENO      Meet No/Date:15/80‐    status:
‐  IALC22018            LIMITED             (ALC22018         1       1
1 1                       06032019     1    ‐

‐  IHQ File              RLA File        ~    ticヽ 8'Datど :う1loo4jj恵 8 Deお諄ea  l
260 :01/80/050/00492/AM19/       :34/24/040/00111/Aヽ 418/       1l o8 2017              .           |

■鶏胤 n磁 [∬壇11∬::F¶ ::」絲∬"r me ttmda md画“
山a me md∞ w J the

dccidcd tO rcquest RA「or irnlshing the hard copy of
application

Case is dcferrcd

26

‐HQ File              RLA F‖ e             Lic No/Date:0510403659 Defered
:01/80/050/00245/AM18/       1o5/24/040/00200/Aヽ 418/      1 l o8 2017              1

261 beclsibi:TAざ ёomttilce t61Jdと おj theどase is per agenda ttd noted that dcnciency leter raised by
1 9° 1■lTITllキ

Was STt P tte nrm on 14 012019 HOwcver,nO rep″ has bCen recdved yo■

`
decided to send final reminder to fumish the requisite information within
rejected.

Party Name: TECHNIP INDIA Status:
LIMITED ALC2つ 018

106032019

Case is deferred.



「

町

而 繭 珊 蒻 O17隔

耶
輛

|  IHQ File              lRLA File

.262 :01/80/050/00240/AM18/       :02/24/040/00070/AM18/       14082017

1  1Decおion:The commitee notcd that a leter needs to be sentto RA for clan″ ing thC Changc in cxpolt andl

1  lmpOlt items as noted byConsulant(Tech-3)                                    |

I  Case is dereFed

Case No:
55/11/80-ALC2/2018

l  ,

RA concemed maytake fu“ her nccessaッ aC● On as pcrtlle decision ofNC

:  tase No:恵 b/ii/8二 ALё2/2bij Pa15ヽ :林

`,MAё

A會さER  Meet｀ 8′b圧まi3た0_   もt二 tiξl~ |
.                        BEEKAY PVT LTD       ‐ALC2/2018

06032019

HQ Filc              RLA F‖ c             Lic No/Datc:0510403845 DcFcFCd
12651:01/80/050/00271/AM19/       :05/24/040/00230/AM18/      29082017

‐    Decision: Thc Committcc considered the case as per agenda and noted that l D sent to MSME on

l  ‐H122018&reminder 07 03 2019 However,nO rcply has bccn received yet The Commitce decided to
、vait for the comments

‐  Case is deferred

Mcct No/Datel1 5/80‐

ALC2/2018
106032019

Status:

Case No:2/15/80-ALC2/2017 Par″ NamciS AND P      Meet No/Date:15/80‐     Status:
ENTERPRiSES          ALC2/2018
‐                          106032019             ‐          ‐‐                              ‐                          106032019             ‐          ‐

l lHOR籠    ~   IRLA百 に    ~  由6NυD江

`6廂

0163451 Dci品ど |

ち63101/8P/050/991,g,Ml,/    191儡 :夕10/9009,4,Vl14   22 08 2017          ___ |
I    Decislon: The Committee considered the case as per agenda and nOtcd that dcflcicncy letter raised by

.    MSME、 vas sentto the flrm on 5 12 2018 and flnal reminder on 07 03 2019 However,no reply has been

ieceived yet The Committee decided to wait for reply ofthe flnn

i  lcase is deferred                                                 l

27

Pary Name:THE TATA
POWER COMPANY LTD

Meet No/Date:
15/80‐ ALC2/2018
106032019

Status:

‐
HQ File RLA F‖ e Lic.No/Date:0710112062 Approved

‐24082017 Dated:06032019

264 De.irion, I he Comminee considered the case as per agenda and observed lhat MEITY vide rheir e-mail
dated 19.3.2019 to the party has asked to clarify why the export quantity is 30 nos. whereas the import
quantity is shown as 3l nos. each. The committee discussed the case and on advice of the technical

Parり Namc:L&T― MHPS
‐301LERS PVT LTDALC2/2018

IRLA File Deferred
29082017

Decision: The Comminee considered the case as per the agenda and noted lhat the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.



⌒

.  Case No.:31/H/80‐ALC2/2018 Party Name NETAFIM    IMcCt No/Dat∝ 15/80‐    :Status:

1器需TN〕
A  I朧
盤ず   |  :I r llt(KluA I rLrN rNur,5. ALLZT zv t6 I ,

PVT.LTD. 106.03.2019 I

, lHq rite lRra rlte llic.No/Date:3410043419 iDeferred l

^ -- :01780/050/002 22tAMtgt :34t24to4otoo37 5/AMti l 30.08.2017
267

I lDecision: The Committee considered the case as per agenda and noted that I.D. sent to MSME on

11.12.2018 & reminder 07.03.2019. However, no reply has been received yet. The Committee decided to i

,wait for the comments.

'Case is defened.

1lιιじ● uじしluじu tul

|

一

一

-1

: 「 謎 以 l∫l∫
8/1_R/811     

「 響 湘

∝AYYAPPA CNC 

滞

:ダ∬
rte13/8併    latll∬   |

1  1HQ Fiiも      ~‐      1動し革Fii3      
‐ ‐
     tiも 6ヽ′b:iさ 15,ibilう d力

~Defei`j  l

168'1999,%991,ツ今YP4  1f翌ツ91%♀91,1`AM18/  01082017     1    :
I  Decision:Tlle Commitee conddered tlle case as per the agenda alnd noted that thc hard copy of tlle

l ::‖:鰤:lhaSn∝
been recdved The Commtee dedded to“ queゞ M br hmζ ing mc hard copy of

l  :                                                                   ,

I  lcase is deferred                                                   l
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Ｉ
1儡

蒜 而 而 厳 物 O17購

鍛 鋼 郵
温 漁

~寵

覆 F孤

~Flζ

 :

鵬鬼ЮЮ∞%ヵ蔦
~厩
脇蕊話y    臨

Decision: The Committee considered the case as per agenda and decided to ratiry the norms as per the
iwritten comments ofConsultant ( Tech-3) as under:

:1. Import item at Sl. No. l- Net to Net basis.
I 2. Import item at Sl. No. 2 - As applied for with 0.25% wastage with accountability clause in export.

IRA concerned may take further necessary action as per the decision ofNC.

28

IALC2/2018
lParry Name: L&T-MHPS iMeet No/Date:15/80- lstatus:
iBoILERS PvT LTD :ALC2/2018 :

I ro6.o3.2ole l

‐HQ Filc IRLA Filc IDeferred
105092017

1269

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
' application has not been received. The Committee decided to request RA for fumishing the hard copy of

:殺:i筵r記



「
i lHQFlle      卜LA RL     ~Llc No/Dttα 03 10815960

,71 101/80/050/00561/AM19/       103/95/040/00495/AM18/      126092017

,atu∬  |

copy of the
hard copy of

,r,:01/80/050/00561/AMlgl :03/95/040/00495/AMl8/ 26.09.2017

Decision: The Committee considered the case as per the agenda and noted that the hard
application has not been received. The Committee decided to request RA for furnishing the
application.

Case is deferred.

Case No:198/15/80‐

ALC2/2018
Pany Name:

SARTORIUSSTEDIM INDIA
PVT LTD

165/AM18/      105102017
Lic No/Datc:0710112234

L`&No'面li3た正
IALC2/2018

106032019

the case as per the agenda and noted that the hard
Committee decided to request RA for furnishing the

copy of the
hard copy of

Case No.:18/19/80-

ALC2/2017
Pa●y Namc:KINECO    IMeet No/Date:15/80-   Status:
KAMAN COMPOSITES‐  ‐ALC2/2018
lNDIA PVT LTD       06 03 2019         ‐

RLA FHe           Lic No/Datcl1710006668 Defen ed06 03 2019
:17/24/040/00050/Aヽ418/    10102017

Case No.:30/11/80-     Palty Namc:AKSHAR   ‐Mcct No/Datc:15/80‐    Status:
ALC2/2018           PRECIS10N TUBES     ‐ALC2/2018         1

PVT LTD,            06032019         ‐

lDeferred ~~

HQ File

:01/80/050′00299/AM18/

|

Decision: The Comminee considered the case as per the agenda and noted that firm's reply sent to MEITY
on 8.03.2019. The Committee decided to wait for comments.

Case is deferred.

一　

　

　

　

　

　

　

７４

一　

　

　

　

　

　

　

２

HQ F‖ c

101/80/050/00221/AM19/
RLA Filc

:34/24/040/00179/AM18/

Decision: The Committee considered the case as per agenda and noted that I.D. note sent to DPIIT on
17 .12.2018 & reminder 7.3.2019. However, no reply has been received yet. The Committee decided to wait
for comments.

( ase rs de ferreal

|  ICase No.:220/15/80-       Patt Name:TENOVA INDIA Meet No/Date:15/80‐    Status:
IALC2/2018             PRIVATE LIMITED       IALC2/2018         1        1
1                                                     .06032019             1          1

HQF‖e              RLA Filc             Lic No/Date10710H2252 1DefelTed

'75101/80/9,ッ

991,?`,MI?/    :07/24/049991,7/AM18/    10102017        .
‐    DecisiOn: The Committee considcred the case as per the agenda and noted that the hard copy of the

application has not bccn rcccivcd The Commitee decided to requcst RA for ftlmishing the hard copy of

application

Case is deferrcd

10102017

29

272

HQ F‖ c RLA Filc



:01/80/050/00493/Aヽ419/

RLA File

134/24/040/00174/AM18′

The Committee considered the case as per the
has not been received. The Committee decided

agenda and noted that the hard copy of the
to request RA for fumishing the hard copy of

Deferred

Case is deferred.

０́， ′

277

No:152/15/80-

18

Lic No′ 1)ate:3410043537

l1 102017

Casc No.:45/19/80-

‐   ALC2/2017

278
F‖c

:01/80/050/00326/AM18/

Parり Name:LARSEN&
ITOUBRO LIMITED

IRLA File

:03/95/040/00476/AM18/

滞押
面
「
~「耐~

陪∬:需戸
而面τ面
F面
証~~~

鱚 緞 t「
―

279

POWER TRANSMISSION
LIMITED

Decision: The Comminee considered the case as per agenda and noted that deficienc) letter raised b)
MEITY was sent to the firm on 4.12.2018 and final reminder on 08.03.2019. However, no reply has been

.received yet. The Committee decided to wait for reply ofthe firm.

,Case is defered.

30

ICase No:151/15/8←       Parけ Name:SHRENO     IMect No/Date:15/80‐    Status:
ALC2/2018 LIMITED ALC2/2018

06032019

HQF‖ e

Parり Namc:SH RENO
LIMITED

Status:
ALC2/2018
06032019

HQ File IRLA Filc Lic No Date:3410043542 :DeFered

112102017             1

:Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

lapplication has not been received. The Commiftee decided to request RA for furnishing the hard copy of
.application.

Case is deferred.

IDecision: The Committee considcrcd the case as per agcnda and nOted that I D sent to DPHT on

Case is deferred.

Partv Name: STERLITE Status:
ALC2/2018
06032019

RLA Fnc Deferred

Party Name: OSWAL PUMPS
LIMITED

Status:
ALC2/2018 ALC2,2018

06032019              1

|  IHQ F‖ e

12801:01/80/050/00747/AM19/

RLA Filc lI)eferred
101 112017

Decision: The Commitree considereJ lhe case as per rhe agenda and noted lhal the hard copy of rhe
application has not been received. The Committee decided to request RA for fumishing the hard copy of
.application.
Case is deferred.
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06032019

: The Committee considered the case as per agenda and noted that firm's reply sent to DPIIT on
1.2019. However, no reply has been received yet. The Committee decided to remind DPIIT in this

is deferred.

ICase No.::53/15/8←
IALC2/2018

Meet No7Datel15/80-

ALC2/2018
06032019

Lic No/Date:3410043589

06112017

Mcct No/Date:15/80‐

HQ File

:01/80/050/00495/AM19/

is deferred.
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Case No:225/15/80-       Party Namc:DYNAMATIC   Meet No/Date:15/80-
IALC2/2018            tTECHNOLOGlES LIMITED, ‐ALC22018

06032019

瞬所戸
710112362町

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

Party Namc:MAG INDIA    Mcet No/Date:15/80‐
INDUSTRIAL AUTOMAT10N ALC2/2018
SYSTEMS PVT LTD       06 03 2019

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

DefeFed

Case No■ 221/15/80-

ALC2/2018

is dcfcrred

31

Case No.:36/19/80-ALC2/2011 Party Name: ASHOKA Status:

‐HQ File IRLA Filc Detrrcd
03 112017

Party Name: ANSTECH Status:

RLA File DefeFed

282
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

Pa●y NameiS AND P
ENTERPRISES ALC2/2018

06032019

IHQ File IRLA Filc Lic No/Datc:0410163667 Deferred
06 112017

Decision: The Committee considered the case as per the agenda and noted that firm's reply sent to MSME

IHQ F‖ e RLA File

Status:

RLA File



ヘ

1ヽleet No/Datc:15/80-

ALC2/2018
06032019

「
~~脇

0"4晨my    四
~

|  ICase No:237/15/80‐        Pa“y Name:AYYAPPA CNC IMeet No/Datc:15/80-   Status:   :
|  IALC2/2018             PVT LTD              ALC2/2018         1

06032019

HQ F‖ e             RLA File            Lic No/Date:0710H2397 DefelTed

187191/8?/05,/00,7?`今 Y19/    :,791919/0922,/AM18/    10H2017
1  1Decislon:The Commitee considered the case as per the agenda and noted that thc hard copy of thel
l  ●ppliCation has not bccn rcccived The Commitee decided to rcqucst RA for furnζ hing the hard copy of
l    application

Case is deferred

ICase No.:309/15/80-       Par● Name:BHARAT      Mcct No/Date:15/80‐     Status:   |
ALC2/2018            HEAVY ELECTRICALS    ALC2ノ 2018         1

LIMITED              06 03 2019

HQ Fne              RLA F‖ c             Lic No/Datc:0410163684 Defered
iO 1/80/050/00651/AM19/       :04′24/040/00143/AM18/       10112017

1Decision:Thc Committee considercd the case as per thc agcnda and noted that the hard copy of thc

lppliCalon has nOt been received The COmmitee decidcd to request RA for ftlrnlshing thc hard cOpy of
lapplication

Casc is dcrcrrcd
,

|

う
ι

F‖ c

:01/80/050/00456/AM19/

~IRLA Rk

Name:EBM PAPST
PRIVATE LIMITED

Meet No/Datc:15/80‐    Status:
ALC2/2018       1
06032019     :

Lic NυDate:0410163696 1Defcrred

14112017

Name:AYYAPPA CNC
LTD

that the hard copy of the
furnishing the hard copy of

Case No:48/8/80-      Pa●y Name:UNI VTL    Meet No/Date:15/80‐    Status:
ALC2/2018           PRECIS10N PVT LTD   IALC2/2018
1                                               106032019            1                 ‐

IHQ Filc            lRLA Fllc           Lic No/Datc:65 1000001 0 1Deferrcd
:01/80/050/00171/AM19/   16524/040/00006/Aヽ 418/   15 112017             1

Decislon:The Committcc considered thc casc as perthc agcnda and noted that flrm's reply sentto MSME

on 18.03.2019 for their comments/examinations. The Committee decided to wait for comments.
Case is deferred.

32

Case No.:78/19/80-ALC2l20l7 Party Name: SMS INDIA PVT. Status:
LTD,

286

lDecision: The Committee considered the case as per agenda and noted that firm's reply sent to DPIIT on
'28.01.2019. However, no reply has been received yet. The Committee decided to remind DPIIT in this
regard.

icase is deferred.

IALC2/2018



ハ

一　
　
　
　
　
　
　
　
　
　
　
９

．　
　
　
　
　
　
　
　
　
　
　
つ
‘

Case No:39/8/80-ALC2/2018 ‐Pa■y Name:ALSTOM      Meet No/Date:15/80‐
ITRANSPORT INDIA      ALC2ノ 2018
LIMITED          106 03 2019

1HQ Fne              lRLA File             Lic No/Date:0710H2422
101/80/050/00162/AM19/       :07/24/040/00227/AM18/      16112017

Decision: The Committee considerei the case as per the agenda and noted that a lener was sent to Addl.
DGFT. Bangalore on 22.01.2019 regarding further details about the case. However. no information has
been rcccivcd yet Thc COmmitee decided to rcmind Addl DGFT,Bangalore

Case is deferred.

292

ICase No.:255/15/80-

IALC2/2018
Paり Name:MODELINFRA Mcct No/Datc:15/80-   Status:
ICORPORATION PRIVATE  ALC2/2018
1LIMITED              06 03 2019

HQ File nia pit. Lic.No/Dare:07 l0l t2455 Defened
:01/80/050/00597/AMl9/ :07124t0401002321AM181 23.11.2017

Decision: The Commirtee considered lhe case a5 per the agenda and noted thar rhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred-

Case is deferred.

33

Defened

Pal●r Nallnei VEELINE

NIEDIA LTD
Status:

ALC2,2018
06032019

HQ F‖ e RLA Filc ILic No/Date:0210207985 'Deferred
120112017

Decision: The Comminee considered the case as per agenda and noted that deficiency lener raised b1

MSME was sent to the firm on 29.1 1.2018 and final reminder was sent on 08.03.2019. However, no reply
has been received yet. The committee decided to wait for reply fiom the firm.

Case is defened.

Case No:197/15/80- P征″Name:DIETRICH
ENGINEERING

Status:
ALC2/2018 ALC2′2018

06032019
PVT LTD

IHQ Filc RLA File ILic No/Dtte:03i0817505 'Defered
105122017             1



1 堀霊」l蒲“
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|   I                      SYSTEMS PVT LTD       06 03 2019                   ‐

IHQ File              RLA Fnc             Lic No/Datc:0710H2489 Deferred
^^-:01/80/050/00598/AMl9/ :07124040/00233/AMl8l 05.12.2017

D€cision: The Committee considered the case as per the agenda and noted that the hard copy of the

'application has not been received. The Committee decided to request RA for furnishing the hard copy ofl

lapplication.
'Case is deferred.

‐Case No.:26/20/80-ALC2/2017 Party Name:ICEM       .Meet No/Date:15/80‐
I                   ENGINEERING COMPANY IALC22018
1                     PRIVATE LIMITED,       06032019

1HQ Fne              RLA File             lLic No/Date10310817800
:01/80/050/00390/AM18/       :03/94/040/00742/AIヽ 418/      115 122017

Decision: The Committee considered the case as per agenda and decided to
following information as per written recommendation ofConsultant (Tech-3):-

seek the firm to fumish

|

1296

l. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
tumished.

2. Weight ofeach ofthe imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details ofother imponed input
to be used in the resultant product and sought to be imported./procured fiom sources other than the
license, ifany, may also be indicated.

3. Starting fiom the specification of the export product, basic calculation as to how ofraw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported malerials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

4. Specific item ofexport at sl. No.5.

Case is deferred.

Case No:260/15/80-

IALC2/2018

HQ F‖ c

Party Namc:MAINI
PRECISION PRODUCTS
ILIMITED,

Meet No/Date:15/80‐

ALC2/2018
iStatus:

106032019

Lic No/Date:0710112552 DeFcrred

297f1/80/050/00602/AYl?/   
Ю7/24/0,9/00248`AM18/    15122017

Decislon: The Committee considcrcd the case as pcr the agenda and noted that thc hard copy of thel

l  lappllCa■ on has not bccn received Thc Commitee dccldcd to request RA for fllmヽ hing thc hard copy of‐

l  apphCa■ 。napplication.

Case is deferred.

34

⌒

RLA File

ALC2/2018
Patt Name: FUTURE TECH  Mcct No/Date:15/80-

ALC2/2018
.06032019

IHQ F‖ e ‐RLA File Deferred
20122017

Decision: The Comminee considered the case as per the agenda and noted that rhe hard copy of the
application has not been received. The Commiftee decided to request RA for furnishing the hard copy of
application.
Case is defened.



: The Commiftee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing rhe hard copy of

is deferred.

The Committee considered the case as per the agenda and noted firm's reply sent to MSME on
1.2019 for comments. However, no reply has been received yet. The Committee decided to remind

in this regard.

is defcred

ドOmS

301

IHQ Fnc
i101/80/050/00387/AM18/

: The Committee considered the case as per the agenda and noted firm's reply sent to MSME on
1.2019 for comments. However, no reply has been received yet. The Committee decided to remind

in this regard.

is deFerred

02.01.2019 for comments. However, no reply has been received yet. The Comminee decided to remind
MSME in this regard.
Case is deferred.

Case No:
22/20/80-ALC2/2017

Party Name:BIRLA       Meet No/Date:15/80‐
PRECISION TECHNOLOGIES ALC2/2018
LTD,                06032019

IHQ Filc RLA Filc                   Lic No/Datc103 10818273  DeFerred
:03/94/040/00783/AM18/      .050120183031:01/80/050/00386/Aヽ 118/

The Committee considered the case as per the agenda and noted firm's reply sent to MSME on
01.2019 for comments. However, no reply has been received yet. The Committee decided to remind

MSME in this regard.
is deferred.

35

IALC2/2018
Pary Name:KERN― LIEBERS IMeet No Date:15/80‐

(INDIA)PVT LTD, ALC2/2018
06032019

PRECIS10N TECHNOLOGIES ALC2/2018
LTD、 06032019

HQ File RLA F‖ e Lic No/Date:0310818218 DeFerred
04012018

Case No.:23120/80 -ALC2l20l7 Partv Name: BIRLA

Case No.:20/20/80-ALC2l20l'7 Partu Name: BIRI-A

300

lrKLし lSIυ N ILしHNυ Lυ01LS
‐LTD,

ALC2/2018
06032019

IRLA Filc f)eferred
04012018

Pa“y Namc:BIRLA IMcct No/Datc:15/80‐

PRECISION TECHNOLOGIES ALC2I2OIr
LTD. 06032019

HQ Filc RLA F‖ e

:υ j′ソ4′υ4U′ υυ′0)′ A～116′

Lic No/Date103 1 0818275 DeFerred

05012018



Cr* uo.' Party Name: BcR ENERcf - M;iNolo.t.,is7s0-
\zstzof|o-l.t cznofi ISYSTEMS LlMrrED lttcznOntl j06'03 2019

淋 ＼ヽШν 隔蕊蕊蕊丁 蹴鼎釧m“鮒Fetけ“
: The Committee considered the case as per the agenda and noted firm's reply sent to DPIIT on

01.2019 for comments. However, no reply has been received yet. The Committee decided to remind
in this regard.

ls dererred

was sent to the firm on 07.03.20109. The Committee decided to wait for reply ofthe firm.

Case is deferred.

Palty Namcl RAYCHEM RPG IMcct No/Datc:15/80‐     Status:
PVT LTD              ALC2/2018

06032019

:03/95/040/00728/AN118/

IHQ F‖ e

101/80/050700468/AM19/

Case No.:126/15ノ 80-       Pary Namei SHAKTIPUMPS McctNo/Datc:15/80-   Status:
ALC2/2018            (INDIA)LTD,          ALC2/2018

06032019                         1

36

St{tus:

304

Case No.: Pa●y Name:AQUASUB    IMeetNo/Date:15/80-   Status:
32/11/80-ALC2/2018      'ENGINEERING         :ALC2/2018

106032019

Ａ
Ｖ

HQ Filc RLA File Deferred
05012018

O..i.lon, The Committee considered the case as per agenda and noted that a deficiency letter as raised by

,DPIIT was sent to firm on 07.03.20109. The Committee decided to wait for reply.

Case is deferred.

Parir- Name: AQUASUB
ENGINEERING         ALC2/2018

06032019

Status:

306
IHQ F‖ c IRLA Fllc Deferred

08012018

Decision: The Committee considered the case as per agenda and noted that a deficiency letter as raised by

Case No,:

307

HQ Filc RLA Filc Lic No/Date:0310818302 DeFerred

08012018

IDecision: The Conlmitee considered the case as per the agenda and notcd fli111'S reply scnt to DPIIT on

iИ

Ю■2∝ 9 br∞mm¨ The COmm燎∝

“

d“d∞ ■alt br∞mmm,

ICase is deFerred

Defened
108012018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.



「
Case No:        PaFy Namc:PRECIS10N       Meet No/Datc:
27/20/80‐ALC2/2017 EQUIPMENTS(CHENNAI)PVT  15/80‐ ALC2/2018
1               LTD                     o6 03 2019

The Committee considered the case as per agenda and noted that the firm's reply sent to
(Tech-3) on 18.02.2019 for their examinations/comments. The Committee decided to wait for

Case No.:

1/3/80-ALC2/2018
Paty Namc:SANDP
ENTERPRISES 歴雹囲諏面孤直

~F面

「

~

に0■2019    1

Decision: The Committee considered the case as per agenda and noted that a deficiency letter raised by
MSME was sent to firm on 07.12.2018 and final reminder on 08.03.2019. Ho\ryever, no reply has been
received againsi the issued D/L. The Committee decided to await reply ofthe firm.

Case is deferred.

final reminder to fumish the requisite information within l5 days failing which case will be rejected.

Case is deferred-

Decisior: The Committee considered the case as per the agenda and noted that firm was granted personal
However, the firm has informed vide email dated 18.3.2019 that they are not attending personal

and requested next date for PH. The committee decided to grant PH on a future date.

Case No■ 54/20/80‐ ALC2/2017 Pary Namc:Sヽ VASTIK     Meet No/Datc:15/80‐     Status:
TUNGSTEN PVT LTD     ALC2/2018

1                                                         06032019

HQ Flc              RLA File             Lic No/Date103 10818444 ‐Dcfcrrcd

312191/10/♀ ,PP91ド
/今
Y18/    :03/95/040/00824/AM18/    H012018        1

37

⌒

IHQ F‖e        RLA Filc:04/24/040/00206/AM18/
101/80/050/00391/AM

309 ■8/                1
09012018

IDeferred

310

‐HQ Fne
~面
五而ざ Deferred

09012018

Case No.:35/20/80-ALC2/2017 Pa“ y Name:TINITA Status
ALC2ノ2018
06032019

HQ Filc RLA F‖ c Lic No/Date:0310818442 Deferred

l1012018             1
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Case No.:391/15/80-       Paty Name:FUTURE TECH  Mect No/Date:15/80-    Status:
ALC2/2018            ENGINEERING PVT LTD,  IALC2/2018         ‐       |
|                          |                          .06032019             ‐

‐HQ F‖ e               RLA File              Lic No/Datc:0710112747 Deferred
101/80/050/00733/AM19/      107/24/040/00298/AM18/      25012018

Oeciiion: fhe Committee considered the case as pei the agenda and noted that ihe hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is defened.

Mect No/Date:15/80‐

ALC2/2018
06032019

Lic No/Datc:3410043911
‐23022018

ｈｅ
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ICase No:170/15/80-       Parけ Name:SHRENO
ALC2/2018            LIMITED

316

Case No:172/15/80‐

‐ALC2/2018
Pars Namci SHRENO     Meet No/Date:15/80‐
ILIMITED              IALC2/2018
1                  ‐

06032019

HQ F‖ e

101/80/050/00514/Aヽ419/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Commiftee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

Meet No/Date:15/80-

ALC2/2018
06032019

File RLA File
′AM19/      105/23/040/00487:01/80/050/00457/AM19/      105/23/040/00487/AM18/

Decision: The Committee considered the case as

application has not been received. The Committee
application.
Case is defened.

per the agenda and noted that the
decided to request RA for fumishing

ILic No/Date:0510405815

108032018

hard copy of the
the hard copy of

38

Status:

HQ Filc RLA File

. t4 :01/801050/005121AM 19/ :34124/041

Decision: The Committee considered the

Paゥ NameiSHRENO
LIMITED ALC2/2018

06032019

Status:
ALC2/2018

315

HQ File :RLA F‖ e Lic No/Date:3410043912 Dcfcrrcd

23022018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

Status:

IRLA Filc De t'erred
23022018

Case No.:115/15/80- 'Party Name: JOHNSON
ALC2/2018
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ICase No:203/15/80-       Paty Name:ENDURANCE
IALC2/2018            1TECHNOLOGIES LIMITED

陣Q me蔦
0回魚 Ш
" 
隔 濡お/∝帆腋 mν

~圏

鼎
酬

“

り%8
:01/80/050/00545/AM19/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Commitlee decided to request RA for fumishing the hard copy of

ls dcrcrrcd

,c"." Nrijsiil5/80--- -- errtv N-".-" oYNAMATT ltra""t No7bm"'ryao- tStuir"
ALC,I2OIa TEiT{NOLOGIES LIMITED. ALC2I2OI|,I

: i06.03.2019 l

IHQ File              ‐RLA F‖ e             Lic No/Date:0710H2968

319P1419`♀ ,?/097,1■ Y191   :07/24/040/00336/AM18/   13032018
The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

ls defered

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is defered.

106032019

The Committee considered the case as per the agenda and noted that the hard copy of the

Meet No/Datel1 5/80‐

ALC2/2018
06032019

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No:393/15/80‐        Pa“ y Name:SARTORIUS    Mcct No/Datel1 5/80-
IALC2/2018            STEDIM INDIA PVT LTD   ALC2/2018

106032019

1HQ FHc              RLA Filc             lLic No/Date:0710H3010
321.:01/80/050/00735/AM19/       107/24ア 040/00348/AM18/      23032018

is deferred.

39

ptatu“

:

:

:ALC2/2018

Pa●y Namel BIRLA CABLE
ILIMITED ALC2/2018

06.03.2019

1320

|

:HQ File RLA File Deferred
.23032018

lStatus:

IMcct No/Datel1 5/80‐ IStatus:

|

ALC2/2018

IHQ File IRLA File IDeferred  i
:       |103042018
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Pa●y Name:TRIVENI Hト Meet No/Date:15/80- Status:
TECH PVT LTD ALC2/2018

06032019

:01/80/050/00736/AM19ノ

IRLA File               lLic No/Date:0710113046
:07/24ノ 040/00368/Aヽ 418/      04042018

Decision: The Committee considered the case as

Case No.:394/15/80-

ALC2/2018

per the
decided

agenda and noted that the hard
to request RA for furnishing the

copy of the
hard copy of

application.

Case is defened.

324

ICase No:118/15/80-       Paty Name:LMT T00LS   ,Meet No/Date:15/80-    Status:   :
IALC2/2018            1NDIA PRIVATE LIMITED  IALC2/2018         1       1
1                                                     06032019             1          1

HQ File              lRLA Fne             Lic No/Date:3‖ 0067025 Deferrcd
101/80/050/00460/Aヽ419/       :31/83ブ040/00001/AM19/      06042018

The Committee considered
has not been received. The

the case as per the agenda and noted that the hard copy of the
Committee decided to request RA for furnishing the hard copy of

is det'erred.

Case No:119715/80-

ALC2′ 2018

HQ File

:01/80/050/00461/AM19/

The Committee considered the case as per the
application has not been received. The Committee decided

０
４

1麗蕊蕊159AM W~~
agenda and noted that the hard copy of the
to request RA for furnishing the hard copy of

ls defelTed

Meet No/Date:15/80‐

ALC22018
06032019

326 :01/80/050/00481/AM19/       :34/24/040/00004/
RLA Fne
:34/24/040/00004/AM19/

the case as per the
Committee decided

Lic No/Datc:3410044046

17042018

agenda and noted that the hard copy of the
to request RA for furnishing the hard copy ofapplication has not been received. The

application.
Case is deferred.

Case No:121/15/80-

ALC2/2018
Pa●y Name:ZTT INDIA
PRIVATE LIMITED

‐RLA Fllc
:04/● 4/040/00009/AM19/

Mect No/Date:15/80-

IALC2/2018
‐06032019

1Lic No/Date:0410164238

123042018

Filc

1/80/050/00463/AM19/

Decision: The Committee considered the case as per the
application has not been received. The Committee decided

agenda and noted that the hard
to request RA for furnishing the

copy of the
hard copy of

Case is deferred.

40

IHQ File

IParty Namc:TATA HITACHI
CONSTRUCT10N
MACHINERY COMPANY
PRIVAT

Meet No/Datcl1 5/80-

ALC2/2018
06032019

Lic No/Datc:0210208329 Deferred

10042018

Status:

Deferred

Status:

Dcfcrred



⌒

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

is deferred.

Case No■ 40/15/80-
‐ALC2/2018

IMeet No/Date:15/80-
IALC2/2018
p6032019

IHQ Filc              RLA Filc

330 :01/80/050/00482/AM19/      :34/24/040/00035,Aヽ 419/

Lic Noア Date:3410044116
1 052018

lDecision: The Committee considered the case as per the agenda and noted that the hard copy of the
;application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

ICase No:189/15/80-       Palty Name:1‐ TECH PLAST  Mcct No/Date:15/80‐    Status:
IALC2/2018            1NDIA PVT LTD(EOU)    ALC2/2018

06032019              1
‐HQ File              RLA File             Lic No/Date:0310820804
:01/80/050/00531/AM19/       :03/94/040/00056/AM19/      07052018

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy

is defcrrcd

Party Namc:TATA HITACHI  Meet No/Datc:15/80‐
CONSTRUCT10N        ALC22018
MACHINERY COMPANY   06 03 2019
PRIVAT

RLA F‖ e                Lic No/Date:0210208390
:02/24/040/00174/AM18/      08052018

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

Pary Namc:HANNING
MOTORSINDIA P LTD

ICase No.:122/15/80-       Party Namc:SMC        Mcet NO/Date:15/80
ALC2/2018            PNEUMATICS(lNDIA)    ALC2/2018

PRIVATE LIMITED       06 03 2019

HQ File              RLA File             Lic No/Datc:0510406269

1329 :01/80ノ
050/00464/AM19/      :05/24ノ 040/00047/AM19/      27042018

32919141ツ
010/00464/AYl?`    :0524ノ 049`♀

?917/AM19/    27042018
1    1Decision: Thc Commitee considcrcd the case as pcr thc agcnda and noted that thc hard copy of the

l    lapplication has not been receivcd The Committcc dccided to request RA for fllrnishing the hard copy of
‐    ‐application

No.:123/15/80-

is deferred.

41

ICase No.:164/:5/80-
lALC2/2018

Meet No/Datel1 5/80- Status:
ALC22018
06032019

.HQ Fnc RLA F‖ e Lic No/Datc:3410044074 DeFcred
24042018‐

328 :ri′
υ
Y′

。ン

Status:

Status:
ALC272018

33219'崚
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1 1霊 漁 t綱
5慇卜   PttName TATAⅢ TACШ MeetNoわ ate lヌ 80-

ICONSTRUCT10N        :AI C2201RALC2/2018

333111)品児50/004667AM 19/

334

Decision: The Committee considered
application has not been received. The
application.

脇魔蕊i」冬
~~闇

需面画面

「

面~

the case as per the agenda and noted that the hard copy of the
Committee decided to request RA for fumishing the hard copy of

Case is defered

Case No:125/15/80-

ALC2/2018
Pa●y Namc:TATA HITACHI
CONSTRUCT10N
MACHINERY COMPANY
IPRIVAT

IHQ Filc

101/80/050/00467/AM19/

The Committee considered
has not been received. The

per the agenda and noted that the hard copy of the
decided to request RA for furnishing the hard copy of

the case as

Committee

なdeferred

Mcct No/Date:15/80-     Status:

ALC2/2018        1
106032019             1

193/AM18/

335

Case No.:173/15/80-Case No.:173/15/80-       PaFy Namel BANCO      IMeet No/Date■ 5/80-    Status:
ALC2/2018            PRODUCTS(INDIA)      ALC2/2018         1

LIMITED                 06 03 2019

HQ Flle                RLA File               Lic No/Date:3410044129 Defered
:01/80/050/00515/AM19/      :34/24ア040/00389/AM18/      109052018

Decislon: The Committcc cOnsidered thc casc as DCr the agenda and noted ihat the hard conv of thelDecision: The Committee considered the case as per the agenda and noted that the hard copy of rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No:127/15/80-

ALC2/2018

HQ File              RLA F‖ e

336Ю
1/80/0504991,9■ M19/   :07/24/040/00020/AM19/

Namc:AYYAPPA CNC
LTD,

1器辮
Юη∝B%び

Decision: The Committee considered the case as per the
application has not been received, The Committee decided
application.

Case is deferred.

agenda and noted that the hard copy of the
to request RA for furnishing the hard copy of

Meet No/Datc:15/80‐      IStatus:

ALC2/2018        1
06032019             1

42

PRIVAT

Status:

RLA File Dctrcd
108052018

Deferred



´ さ

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

RLA File

:07/24/040/00357/AM18/
■1漁しbケおiぬ276「濡面

~

The Comminee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

is deferred.

No:128/15/80- Name:DYNAMATIC No/Datc:15/80‐

8 しlMITED 18

2019

FQHb~~~~
:01/80/050/00470/AM19/

The Comminee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ls deferred

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

RLA Fnc
:07′24/040/00034/AM19/

Lic No/Date10710H3340 Defered
‐28052018

Case No.:129/15/80-       Partb Name:DYNAMATIC   Mcct No/Datc:15/80‐     Status:
ALC2/2018            TECHNOLOGIES LIMITED  ALC2/2018         ‐

06032019

HQ Filc              RLA Fnc             Lic No/Date:0710H3346 1Deferrcd
341 :01/80/050/00471/AM19/       :07/24/040/00033/Alヽ 419/      28052018

Pa■y Name:PROMAC     Mcct No/Datcl15/80‐

[織濫
RNG NDUSTNES諸

″ 獄 ず

:01/80/050/00739/AM19/

No■ 90/15/80

is deferred.

43

IALC2/2018
Pal● Name:BANCO
PRODUCTS(INDIA)
:LIMITED

Meet No/Datc:15/80-

ALC2ノ2018

06032019

Status:

337

HQ Fnc RLA Flc Deferred
■4052018

Status:
IALC2/2018

338

IHQ Filc

IALC2/2018
PaHり Namc:GMM
PFAUDLER LI卜 41TED IALC2/2018

06032019

339

HQ Fnc RLA F‖ c Deferred
17052018

Deciiion: fhe Comminee considered the case as per the agenda and noted thal the hard copy of rhe

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

lCase is deferred.

Status:



ALC2/2018

1硼
置::酬鵬

脇 蔦罵i話戸
~

per the
decided

[LirN"/D"6b-tlol Ix44
lzs.os.zor r

agenda and noted
to request RA for

that the hard
furnishing the

ド壼u“

|

「
Deferred~

copy of the
hard copy of

The Committee considered the case as

has not been received. The Committee

Is defercd

343

Case No:131ノ15/80-       IParty Namc:DYNAMATIC  ‐Meet No/Datc:15/80‐    Status:
ALC2/2018            TECHNOLOGIES LIMITED  IALC2/2018         1

06032019

HQ File              RLA Flc             Lic No/Datc:0710113347 Deferred
:01/80/050/00473/AM19/       :07/24/040/00032/AM19/      128052018

1Decision: The Commitcc cOnsidered the casc as pcr the agcnda and notcd that thc hard cOpy of the
‐
applicatiOn has not been rcccivcd The Committee decidcd to rcquest RA for ftlrnishing thc hard copy of

applicatiOn

Case is defcrrcd

町 1
Deferred

ALC2/2018
06032019

CCIS10

application has not been received. The
application.

Case is deferred.

the case as per the agenda and noted that the hard copy of the
Committee decided to request RA for furnishing the hard copy of

Case No.:134/15/80‐
I  ALC2/2018

Paty Name:FUTURE TECH
ENGINEERINC PVT LTD,

Meet No/Datc:15/80‐
‐ALC2/2018
106032019

Lic No/Datc10710113460

20062018

Status:

IHQ Fne

345 :O1/80/050/00476/AM19/

Decisior: The Committee considered the case as

application has not been received. The Committee
application.
Case is deferred.

per the agenda and noted that the
decided to request RA for furnishing

ｈｅ
ＪＯＦｔＷ

Ｖ
・

Ｃ

Ｐ

ｄ
∞
ｈａｒ

ｈ
ａｒｄ
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Case No:135/15780
ALC2/2018

Par"Name:MODELINFRA
CORPORAT10N PRIVATE
LIMITED

Meet No/Datel1 5/80‐      Status:

IALC2/2018        1
106032019

しlc No7D振雨百面百48)DeFerred~
つ6062018      1「

OFlle  ~~~~~~~―
―
FRLA百耐
~~~~~~~~~

346Ю 1/80/050/00477AM 19/   Ю724/040/00073/AM19/

the case as

Committee
ｏ
ｆ

哨

ｙ

ｃ

ｐ

ｄ
∞
ｈａｒ

ｈａｒ
ｄ

ｔｈｃ

Decision: The Committee considered
application has not been received. The
application.
Case is deferred.

per the agenda and noted that the
decided to request RA for furnishing

thc

Of

44

|

IRLA F‖ e

Party Name: AZAD
ALC2/2018 ALC2/2018

06032019LIMITED

HQ File RLA Filc



Case No.:278/15/80-
IALC2/2018

ハ

Party Name:FITCH METALS Mcet No/Date:15/80‐
ENGINEERING INDIA PVT ‐ALC22018
1LTD                 06 03 2019

HQ Fne              RLA File             Lic No/Date:0310822068
:01/80/050/00620/AM19/       :03/94/040/00262/AM19/      02072018

ICase No.:161/15/80-      Parり NameiSHRENO
ALC2/2018            LIMITED

HQ File              RLA Filc             Lic No/Date:3410044304
101/80/050/00503/AM19/      134/24/040/00119/AM19/      05072018

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Commiuee decided to request RA for furnishing the hard copy of

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

1鱚… 四〇32019    1
IHQ Flc

101/80/050/00504/AM19/

Decision: The Comminee considered the case as per lhe agenda and noted rhar rhe hard cop) ol lhe
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
,Case is deferred.

Case No.:162/15/80-

No/Date:3410044305

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No.:163/15/80-

ALC2/2018

IDefered

45

Status:

347

Defcrrcd

ALC2/2018
06032019

Status:

Defened

348

ALC2/2018

RLA File Deferred
05072018

‐
HQ File RLA File

Partv Name: ENDIJRANCE
ALC2/2018 ALC2/2018

06032019

Party Namei SHREN0
LIヽ41TED

Meet No/Date:15/80-
ALC2/2018
06.03.2019

Status:

HQ F‖ e RLA「 ilc Lic No/Date:0310822139 Deferred
05072018

盤灘 lMS WbC‖
1群F吼脱編∬品苗ig雛認 Tttl穐甲瀾留躙

ICase is deたrrcd                                                 i
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Case No.:165/198卜        IPa“y Name:AZAD        Meet No/Datc:15/80‐     status:
ALC2/2018            1ENGINEERING PRIVATE   IALC2/2018         1

1LIMITED               o6 03 2019          1

Case No:180/15/80-       Pary Namc:TATA HITACHI
ALC2/2018            CONSTRUCT10N

MACHINERY COMPANY
‐PRIVAT

IHQ Fnc              ‐RLA File             Lic No/Date:0210208545 1Defelled
:01/80/050/00522/AM19/       :o2/24/040/00009/AM19/      106072018              1

Decision: The Committee considered rhe case as per rhe agenda and nored that the hard copy of rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is delerred.

Meet No/Date:15/80-     Status:
‐ALC2/2018
06032019

354

Case No.:192/15/80-

ALC2/2018

HQ File

:O1/80/050/00534/Aヽ419/

Palty Name:ENDRESS AND  Meet No/Date:15/80-

IHAUSER(INDIA)       ALC2/2018
1AUTOMAT10N INSTRU-   06032019

1RLA Filc               lLic No/Datc:0310822154
103/94/040/00290/AM19/      106072018

IDcfcrred

「

Case No.:181/15/80-

ALC2/2018

Lic No/Date:0210208567
16072018

Decision: The committee considered the case as per lhe agenda and nored rhat rhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

46

HQ Filc IRLA Filc ILic No/Date:0910066427 1Deferred
106072018             1

352‐
Ⅲ
 YY

Decision: The Committee considcrcd the casc as per the agcnda and notcd that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defered.

Party Name: TATA HITACHI

Decision: Ihe comminee considered the case as per the agenda and noted rhar rhe hard copy of rhe
application has not been received. The Committee decided to request RA lbr furnishing the hard copy of
application.

Case is defened.

Status:
CONSTRUCT10N        IALC2/2018

.06032019
IPRIVAT

HQ Filc IRLA F‖ e Deferred



ハ

Case No.:174/15/80-

ALC2/2018

HQ F‖ e

357Ю
1480/050/09,1,4Y19/

Parり Namc:MAINI
PRECIS10N PRODUCTS
LIMITED
‐RLA Filc

:07/24/040/00106/Aヽ419/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

ALC2/2018
06032019

ALC2′2018

06032019

Parり Namc:MAINI      Mcct No/Date:15/80
PRECIS10N PRODUCTS    ALC22018
1LIMITED               06 03 2019

IHQ File             lRLA F‖ e            ‐Lic No/Date:0710H3667 Deferred
lЮ 1/80/050/00632晨 M19/   Ю7/24/040/00H2/AM19/   Ю1082018      1
Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No:175/15/811

ALC2/2018
Parり NameiSHRENO
LIMITED

HQ File RLA File Lic.No/Date:j4 t 0044186 Defened

Decision: The Comminee considered rhe case as per rhe agenda and n;red thar lhe hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

.Case is deferred.

Party Namc:SOuTHERN    ‐Mect No/Date:15/80-
LUBRICAT10N(P)LTD,   ,ALC22018

106032019

一

　

　

３６。

Lic No/Date10710113655

27072018

Case No:290/15/80-

ALC2/2018

Case No:176/15ノ 80-

ALC2/2018

47

Parり Namel BHARAT
HEAVY ELECTRICALS
LIMITED

Status:
ALC2/2018 ALC22018

06032019

HQ Filc RLA F‖ e Deferred
18072018356 

。
`′
。ν′

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

IMcct No/Date:15/80‐ Status:

Deferred

Status:

HQ Filc RLA File Lic No/Date:0710113684 DeFerred
06082018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.
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「

I  Case No.:193/15/80‐        Palty Name:ENDRESS AND
IALC2/2018            HAUSER(INDIA)

AUTOMAT10N INSTRU―

F霊
蕩諄
爾繭百
~~~四

酬

「

~球

霧霧爾
戸
面 頭

雷

IHQ File                RLA File               Lic No/Date:0910066549 Deferred
´
０
:01/80/050/00519/AM19/       :09/24/040/00212/AM19/      .06082018

Mcよ 6ヽ'5品 liζた0_  tiatu鶴
IALC2/2018

‐06032019

HQF‖e              RLA File             Lic No/Date103 10822940 Dcfcrrcd

36311♀
1/80/050/00535アAMl?/    103/94/040/00425/AM19/    09082018

‐    ‐Decision: Thc Committcc considered the case as pcr thc agenda and noted that the hard copy of thc

application has not been received. The Commiftee decided to request RA for furnishing the hard copy of
application.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferrcd.

Case No.:178/15/80-       Pary Name:MANN AND    Meet No/Date:15/80‐     Status:

I   ALC2/2018            HUMMEL FILTER PRIVATE IALC22018
LIMITED               06 03 2019          1

1  1HQ File              RLA File             lLic No/Date:0710113701 1Deferred

t62191/1?/950/00520/AM19/    :07/24/940/09111/AM19/   
Ю8082018

1Decision: The Committec considered thc casc as per the agenda and noted that the hard copy or thc

‐    application has not been rcccivcd The Committee decided to rcqucst RA for fllmishing tllc hard copy of

l  appHCation
l  l
l  lCase is defercd

Casc is defered

Case No:194/15/80-

ALC2/2018
Paty Name:ENDRESS AND  Meet No/Date:15/80‐
HAUSER(INDIA)       ALC2/2018
AUTOMAT10N INSTRU‐    06032019

Status:

HQ F‖ c                RLA Filc Lic No/Date:0310822954 Defered

364 :01/80/050/00536/AM19/ :03/94ノ 040/00424/AM19/      109082018              1

Decision: The Committee considered the case as per the agend;;;d noted that the hard copy of the

lapplication has not been received The Committec decidcd to rcquest RA for fumishing the hard copy of

l穏::鍵L“d

Case No.:179ノ 15/80-

ALC2/2018
Status:

HQ File RLA File Lic.No/Date:0710113710 Defened
365:0l/80/050/0052llAMlgl :01l24lo4ol0o102lAM19/ 13.08.2018

Decision: The Committee considered the case as per the agenda and noted thar the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

48

Party Name: PROMAC

しIMITED
IALC22018
106032019
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RLA Fnc
103/95/040/00222/AM19/

ILic Nυ Date:0610038953

120082018

Nlcct No/Datc:15/80‐

ALC2/2018
06032019

Lic No/Datc:0310823168

21082018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is dcferred

Party Name: INJECTOPLAST Meet No/Dare:15/80- Status:
PVT.LTD ALC2/2018

06.03.2019

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ヽdetetted

ALC2′ 2018

Case No.:182/15/80-

ALC2/2018

%6胆塾 2聖坐 剛り 厖 蔦 蕊∞"AM w

Party Name: LARSEN &
TOUBRO LIMITED

Case No.:224/15/80-

ALC2ノ 2018

HQ File

368 :01/80/050/00566/AM19/
IRLA Filc              lLic No/Date:0310823172 1Dcfcrrcd
103/95/040/00398/AM19/      121 082018              1

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is derelTed

Pary Name:LARSEN&
TOUBRO LIMITED

RLA Fil

1覇

こ 誦  [二 こ  「

~~~~

Lic No/Date:0310823170 Defcrcd
21082018

RLA Filc

103/95/040/00392/AM19/

Decision: The Committee considered rhe case as per the agenda and noted rhat the hard cop5 of rhe
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

Mcet No/Date:15/80‐

Case is deferred.

49

Defened

Case No.:206/15/80- Partv Name: LARSEN & Status:
TOUBRO LIMITED

HQ Filc Defened

ALC2/2018
06032019

ALC2/2018 ALC2/2018
06032019

HQ Filc

Pa●y Name:LARSEN&
IALC2/2018 ALC2/2018

06032019

HQ File RLA File Lic No/Datc:0310823173 1Defered
21082018

370
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Case No:183/15/80‐

ALC2/2018

HQ File

:01/80/050/00525/AM19/ IЪち刷i900242AMlシ
Lic No/Date:0910066589

24082018

Case No:226/15/80-       Pa“ y Namc:LARSEN&    Meet No/Datc■ 5/80-    Status:
ALC2/2018             TOUBRO LIMITED       ALC2/2018

06032019

HQ Fne              RLA Filc             Lic No/Date:0310823264 1Detrred

372101/80/050/00,9■ Yl?`   f,/95/040/0037,(AM19/   24082018       1
Decislon: The Committee considcred the case as ner fhe aoenda and noted ihnt the hard oonv of the

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case is defered.

Decision: The Comminee considered the case as per ihe agenda and nored that the hard copy o[ rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy oft
application.

Case is deferred.

Case No.:184/15/80-       Pa●y Name:TATA HITACHI Meet No/Date:15/80-    Status:   ‐

ALC2/2018             1CONSTRUCTION         ALC2/2018
MACHINERY COMPANY   06 03 2019
PRIVAT

HQ F‖ e              RLA File             Lic No/Datc:0210208659 Dcrcned
373 :O1/80/050/00526/AM19/       :02/24/040/00024/AM19/      127082018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.
=

「
Case No:185/15/80-

ALC2/2018
Pary Name:TATA HITACHI IMeetNo/Datc:15/80-    Status:
CONSTRUCT10N        ALC2/2018
MACHINERY COMPANY   06 03 2019
PRIVAT| |

374 :01/80/050/00527/AM19/

PRIVAT

‐RLA FHe             Lic No/Datc:0210208660 1DeFerred
:02/24/040/00053/AM19/      27082018

Decision: The Comminee considered the case as per rhe agenda and noted thar lhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

50

Paゥ Namo M M R MINING
EQUIPMENTS

Status:
ALC2/2018
06032019

Deferred

HQ File



ICase No.:195/15/80‐        Palty Namc:SOGEFI MNR  IMeet No/Datc:15/80-
‐ALC2ρ 018            ENGINE SYSTEMSINDIA  ‐ALC2/2018

1PVT LTD,              06032019
:HQ f it. RLA File Lic.NoiOare:OZ tri I t3773

375 i:0U8O/050i005 37 /AMl9/ :07 /24lO4OlOOl lT lAMlg/ 27.08.2018

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

Is defelTed

iCase No.:227/15/80-       Ptt Nttc:LARSEN&
IALC2/2018             1TOUBROLIMITED

Mcet No/Datcl1 5/80‐

‐ALC22018
106032019

IHQ Filc              RLA Filc             Lic No/Date:0310823288 1Dcfcrcd

376 19γlツ9,999,,?争 Yl?`   Ю3/95/040/00376/AM19/  27082018      1
Decision: The Committee considered the case as per the agenda and noted that ihe haxd copy of the

lication has not been received. The Committee decided to request RA for fumishing the hard copy o
lication.

is deFelTed

No.:228/15/80- Paty Namc:LARSEN&    IMcct No/Date:15/80‐
TOUBRO LIMITED       IALC220188

:        160■ 2019

:硼肥l縦ど
& IMeet No/Date:15/80-

lALC2つ018
p6032019

liOiii; - - - - 
EtA Fit" - "-''- '..''-- -- rLic.t to,Date:0310823445

':tOl/8O/O5O/OO572lAMtg/ ::03/95/040/00504/AMl9/ 3O.O8.2Ot 8

The Committee considered the case as per the agenda and noted that the hard copy of the
lication has not been received. The Committee decided to request RA for fumishing the hard copy of

IHQ File~~~~~~~―
――――――-lRLAillJ~~~~~~― ―――――

  ILic No/Dtte:0310823290

:01/807050Ю 0570/AM19/   103の5/040/00370/AM19/   り7082018

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

: The Committee considered the case as per the agenda ard noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the ha.rd copy of

is defercd

No:230/15/80-

18

is deferred.

51

IStatus:

|

1377

istatus:

|

rPartv Name: LARSEN & ,Meet Noわ ato 15/80-

lALC22018
106032019

Status:

:ALC2/2018

|



3/AM19/
380

Meet No/Date:15/80‐

ALC2/2018
06032019

Lic No/Datc:0710113804

03092018

Case is deferred

「

Case No:235/15/80-

ALC2/2018

HQ File

:01/80/050/00577/AM19/

Party Name:WEIR INDIA
PRIVATE LINIITED

RLA File

103/95/040/00568/AM19/

IMeetNo7D轟 :i37恩δL ~
IALC2/2018
106032019

「

う
´

Decision: The Committee considered the case as per the agenda and noted that lhe hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No:200/15/80-

ALC2/2018
Namel DYNAMATIC

LIMITED
IMeet No/Datc:15/80-     .Status:
‐ALC2/2018
06032019

Lic No/Date:0710113846 Deferred

14092018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

Case No:231/15/80-       Par″ Name:LARSEN&    Mcct No/Datc:15/80‐
ALC2/2018            TOUBRO LIMITED       ALC2/2018

06032019

HQ Filc              RLA File             Lic No/Datei03 10823594
:01/80/050/00573/AM19/      .:03/95/040/00541ノ AM19/      06092018

|(

|´

Case No.:201/15/80‐

ALC2/2018

HQ F‖ e

:01/80/050/00543/AM19/
RLA Filc

:07/24/040/00155/AM19/
Lic No/Date:0710113852

17092018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing rhe hard copy of
application.
Case is deferred.

384

52

Party Name: MAINI Status:
ALC2/2018

LIMITED

HQ File IRLA F‖e Defened

Deferred

05092018

Status:

|  IHQ F‖ e

3831:01780/050/00542/AM19/

Party Namc:DYNAMATIC IMeet No/Date:15/80-    Status:
A LC2/2018

06032019

Defened



The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

The Comminee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Decision: The Committee considered the case as per the agenda and nored lhar the hard copy of the
application has not been received. The Committee decided to request RA lbr furnishing the hard copy ofapplrcauon nas r
application.
Case is deferred.

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No.:240′ 15/80‐       Pary Namcl MODELINFRA ‐Meet No/Datc■ 5/80-    Status:
ALC2/2018            CORPORAT10N PRIVATE  ALC2/2018         1

LIMITED               06 03 2019          1

1器品雇υO:::jIMl% 
画 面 こ
~~~~~~~~「

判Ю7'4/040Ю01807AM19/

Case No.:241/15/811      Parり Name:MAINI      Mcct No/Date:15/80   Status:
ALC2/2018            PRECIS10N PRODUCTS    ALC2/2018

LIMITED               06 03 2019

HQ Filc              RLA File             Lic No/Date:0710H4051 ‐Dcfcrrcd  l
:01/80/050/00583/Aヽ419/      107/24/040/00184/Aヽ419/      125 102018              1

３^Ｌ
υ

ALC2/2018
Parけ Name:L&T― MHPS    IMeet No/Datc:15/80‐    Status:
IBOILERS PVT LTD       IALC2/2018         1
1                          106032019             1

lzosEN LTMITED )ALC2/2018
, 0 6.o3.2otg

RLA Filc ILic No/Date:0510408021 :Deferred
.08102018             1

386

ICase No.:239/15/80- Paty Name:SHRENO
ILIMITED

Status:
ALC2/2018 ALC2/2018

06032019

HQ File RLA File Lic No/Datc:3410044593 Defered

[87 
ЮV80Ю50Ю0581/AM19/  13424/04υ 00231/AMlり   15102018

ICase No:238/15/80-       ‐Pary Name:ISGEC HITACHI
IALC2/2018

HQF‖ e

388



Case No.:24

ALC2/2018

IRLA Fle ~~~~~~~~―
―――-6置
、35面百更面荻「「す:面5

1:53247040Ю0007/AM19/   10102018

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

HQ Filc              RLA File             Lic No/Date:0910066798 1Deferred
101/80/050/00585/AM19/       :09/24/040/00328/AM19/      102 112018

Decision: The Committee considered the case as per the agenda and nored thar rhe hard copy of rhe
application has not been received. The Commiftee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

温

「

   1耐
~

証

   円

~

Decision: The Comminee considered the case as per the agenda and noted lhat rhe hard cop) oflhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.
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394

54

Partv Name: TERIIMO Status:
IPENPOL PRIVATE LI卜

“

ITED IALC2/2018
106032019

390

HQ Flc Dcfcrred

Case No.:243/15/80-

ALC22018
Party Name: AZAD Status:

LIMITED
:4LC2t2018
'06.03.2019

391

Party Name: AZAD
ALC2/2018 ALC2/2018

06032019

HQ File RLA Fne Deferred

,rr:01/80/050/00586/AMl9/ :09124040/00327lAMlgl 02.11.20t8

Decision: The Committee considered the case as per the agenda and noted lhat the hard copy of rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

LIMITED



ICase No.:247/15/80-

^

ILC22"8   謡 躙

馴 G PttVATE括
″ 盤 ず

HQ Rb~~~~~~― ―
■ RLA Fl正  ~      Llc No7D品 :091oo6686ダ

~

101/80/050/00589/AM19/   1:09/24/040/00324/AM19/    112H2018

|

IC¨ e is deFerred

「
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Decision: Ihe Comminee considered the case as per lhe agenda and noted that the hard copy of rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

The Committee considered the case as per the agenda and noted that the hard copy of the|    |レ ‐‐10●υ
',●
 ●
`,‐
 00,`,`,`,ヽ●■■ ■OⅢ O,Ч■,■0 ●
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1  1apphCation has not been received The Commitee decidcd to request RA for fllrnishing thc hard copy of

is dererred

Fi]c

:09/24/040/00329/AM19/

Lic No′Date10910066804

02 11 2018

The Committee considered the case as per the agenda and noted that the hard copy of the
.application has not been received. The Committee decided to request RA for fumishing the hard copy of
lapp lication.

lCase is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

101/80/050/00591/AM19/

Case No.:251/15/80- Party Name: AZAD Meet No/Date:15/80-
]ALC2I20I8 iENGINEERING PRIVATE :ALC2/2018

:_-.- ,LIMITED 106.03.2019

;Hq r e liia Fit" Li..Norout.,os I o-d6806
399:01/80/050/00593/AMl9l :09124/O401003071AM19/ 02.11.2018

is deferred.

Ｅ
Ｊ
Ｃ
Ｊ

Mcct No/Datc:15/80‐

rStatus:

lPartv Name: AZAD `Meet No/Datel1 5/80‐ Status:
IALC2/2018

LIMITED
IALC22018
106032019

1397

IHQ Filc

ICase No.:250/15/80-

:ALC2/2018
Party Name: AZAD |ヽlcct No Date:15/80-

IALC2/2018

06032019

,ぬ
m鶴

:

:LIN41TED

IHQ Fnc RLA Fle
:09/24/040/00312/Alヽ 419/ けどり認

°0910066805 Pet“ d



Case No.:253/15/80‐        Pa“ y Name:BHARAT      Mcct No/Datc:15/80‐     Status:
ALC2/2018            HEAVY ELECTRICALS    ALC2/2018         1

LIMITED               06 03 2019

HQ Filc               RLA Filc              Lic No/Date:0910066870 Defered

400101/89/05,`♀ 95?1/AYl?/   19??4P,9`90,19/AM19/    16H2018
Decislon: The Commitee considcrcd the case as per the agenda and notcd that tlle hard copy of theDecision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Commiftee decided to request RA for fumishing the hard copy of
application.

Case is delerred.

Case No:254/15/80-       Parけ Name:KELV10N INDIA IMeet No/Date:15/80‐    Status:
ALC2/2018             PVT LTD              IALC2/2018         ‐

06032019

HQ File              RLA Fnc             Lic No/Date:0310825122 DeFerred

anl :01/80/050/00596/Aヽ 419/       :03/94/040ノ 00694/Aヽ419/       19 11201840f.vr/ou/uJU/vvJa01l\Lvtt:, .uJt'rL+tu9v1vvo'r+t|\tyttl,l ty.ll.zut6

Decision: fhe Comminee considered rhe case as per the agenda and noted rhat the hard copy of the
‐application has not been received The Committee decided to request RA for hmishing the hard copy of

application.

Case is deferred.

Ｆ
Ｉ
Ｉ
Ｐ

Case No:257/15/80-

ALC2/2018
Pa●y Name:DYNAMATIC   Mcet No/Date■ 5/80‐    Status:
ITECHNOLOGIES LIMITED  ALC2/2018
1                          06032019             1

1RLA Filc              Lic No/Date:0710114150 1Dcfened
l:07/24/040/00176/AM19/   .19H2018       '

IHQ File

:O1/80/050/00599/AN119/

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No:308/15/80‐

ALC2/2018
Pa■y Name:TENOVA INDIA
PRIVATE LIMITED

RLA File

:07/24/040/00195/Alヽ419/

Meet No/Datc:15/80-

ALC22018
06032019

P"u鶴

|

IDefeFed
|

ILic No/Date:0710H4143
119112018

HQ File

403 :01/80/050/00650/AM19/

‐  ‐Case No:258/15/80-
ALC2/2018

HQ File

404 :01/80/050/00600/AM19/

Decision: The
application has

application.

Decision: The Committee considired the case as per the agenda and noted that the hard copy of rhe
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

Pa137 Name:GODREJ&
IBOYCE MFC CO LTD,

Filc

厩 戸
前
甲3/94/040/00700/Alヽ 419/

Committee considered rhe case as per the agenda and noted that the hard copy of the
not been received. The Committee decided to request RA for fumishing the hard copy of

Mcet No/Date:15/80‐

ALC2/2018
06032019

Case is defened.

56

|

Status:



Case No.:270/15/80-      Pa■ w Name:VEM       Meet No/Dato 15/80‐
:ALC2/2018            1TECHNOLOCIES PVT LTD  IALC2/2018

06032019

HQ Flle              RLA File             Lic No/Datei0910066924

406101480/05♀
/90612/AM19/    :0924/040/00428/AM19/    29H2018

ICase No.:263/15/80-       Parり Name:KUVAWALA   IMeet No/Date:15/80-   Status:   |
ALC2/2018            1CORE DRILL EQUIPMENT  ALC2/2018         1       1

1PVT LTD,              06032019                   1

HQ Filc              RLA Fnc             Lic No/Date:0310825380 Deferred

407:01/899,9490605/AM19/  __:♀ ,494/040/0,761/AM19/    04122018
1    1 Decision: The COmmittce considcrcd thc case as pcr thc agcnda and noted that thc hard copy of thc

‐application has not becn rcceived Tlle Committcc decided to request RA for fllrnishing the hard copy of‐

lapplication

l  ,Case is deferred

暉F互I趾 互

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

1器島児5α蕊蕊

'f罵
「

~~剛
蕊扇藤
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~~mOrDに
051“08837 bet¨d~

122釧 8    1
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Pa●y Name:DYNAMATIC
IALC2/2018            1TECHNOLOGlES LIMITED  IALC2/2018
1                            1                            106032019

IHQ File RLA File

122112018

Status:

)‖ 4156 1DefelTed

405

Deferred

.Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is defened.

Deferred
408 07122018

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
rCase is deferred.

Party Name: DEE IMeet No/Date11 5/80‐     Status:
ALC2/2018 DEVELOPMENT        IALC2/2018

106032019

409

Case is deferred.



^

ICase No:266/15/80-

IALC2/2018
Pa●y Namei VALVEWORKS
INDIA PRIVATE LIMITED

RLA Filc

i31/83/040/00137/AM19ノ

Meet No/Date:15/80-

ALC2/2018
06032019

410 「
:01/80ノ 050/00608/AM19/

|

Case No:268/15/80‐

ALC2/2018
Paltv Name:LARSEN&
TOUBRO LIMITED

Meet No/Datc:15/80‐

IALC2/2018

106032019

HQ File RLA File Lic.No/Date:03 I 0825 5 84 Deferred

412:0t/80/050/00610/AMl9/ :03/9510401005'79/AMtgl 11.12.2018

Decision: The Comminee considered the case as per the agenda and noted that lhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

ICase No.:269/15/80-       Pary Name:LARSEN&    IMcet No/Date:15/80-    Status:
IALC2/2018             1TOUBRO LIMITED       .ALC2/2018         ‐

106032019

1  HQ Fne              RLA F‖ e             iLic No/Date:0310825585 1Deferred  l
4131:01/80/050/00611/AM19/      :03/95/040/00585′ AM19/      11 122018

Decision: The Committee considered the case as per the agenda and noted that lhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

. Case is deferred.
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58

Status:

HQ Fle

IDeferred

rDecision: The Committee considered the case as per the agenda and noted that the hard copy of the
,application has not been received. The Committee decided to request RA for fumishing the hard copy of
rapplication.

Case is deferred.

Case No:267/15/80- Party Name: LARSEN &
ALC2/2018 ALC2/2018

06032019

HQ Filc RLA File Defened
11 122018

411

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided tJrequest RA for furnishing the hard copy of
application.

Case is defened.

Party Name: ICEM
IALC2/2018

IPRIVATE LIMITED,
ALC2/2018
06032019

HQ Fnc IRLA Filc Deferred
14122018

lDecisioni The Committee considered the case as per the agenda and noted that the hard copy of the
iapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.



へ

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Is defelTed

No.:274/15/80-

8 :批∬ 8習:ξ器 IALC22018
106032019

鰤 I~~~~~薄 丁話
~~~~~需

需
面 ぉぅb

16:♀lγ
80/050`里■1●M12_  Ю3/95/040Ю0812AM 19/

418

ICase No.:276/15/80-      Parり Name:BIRLA      IMeet No/Datel1 5/80‐  ~~~~iζtttiζ :
:ALC2/2018            FURUKAWA FIBRE OPTICS ‐ALC2/2018         1
:              ILIMITED,          106032019       1
IHQ Fllc                RLA File               Lic No/Date:0310825749
:01/80/050/00618/AM19/       :03/94/040/00758/AN119/       18122018

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Commiftee decided to request RA for furnishing the hard copy of

is dcfcrrcd

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No.1275/15/80-

Case No.:273/15/80-       Parサ Name:LMT T00LS   Meet No/Datc:15/80‐
ALC22018            1NDIA PRIVATE LIMITED  ‐ALC2/2018

‐06032019

1HQ File              :RLA File             Lic No/Datc:3H0067254
101/80/050/00615/Aヽ 419/      .:31/83/040/00144/AM19/      17122018

ls defened

59

Status:

IPaty Name:STERLITE
IALC2/2018

06032019

IHQ File RLA Filc Lic No/Datc:0310825721 1Deferrcd

18122018

Fぬ
my

|

|

1417

|

Parけ Namc:MAFLOW INDIA
IPRIVATE Llヽ41TEDIALC2/2018 :ALC2/2018

106032019

IHQ Filc RLA File

151′ 05′υ4υ′υU14j′ AMIソ′ 19122018
'Deferred



訳αに旺
1漑繭げF]

|

|

|   |                                                                                |
|  ICase is defcrred

Case No:280/15/80- Paty Namei VICTORA AUTO
PVT LTD

lヽeet No/Date■ 5/80‐     Status:

ALC2/2018

RLA F‖ e

:05/24/040/00529/AM19/

ALC2/2018

1  HQ File

421:♀ |`19/9,9夕 9622/AM19/

Case No.:281/15/80‐
‐ALC2/2018

Namei VICTORA AUTO
LTD

Case No:288/15/80-       Pary Name:DAGGER      Meet No/Date:15/80-    Status:
ALC2/2018            1MASTER T00L         ALC2/2018
1                     rNDUSTRIES LIMITED    106 03 2019l                     rNDUSTRIES LIMITED    106 03 2019

HO F‖ e                RLA File               Lic No/Date:0310825933HQ File              RLA File             Lic No/Date:0310825933 Defered
4231:01/80/050/00630/AM19/       103/94/040/00827/AM19/      26 122018

1    Decision: Thc Committcc considered the case as per thc agenda and noted that thc hard copy of the

application has not bccn rcccived The Commitee dccidcd to rcquest RA for fllmishing thc hard copy of

application

Casc is deferred

Party Name: CORNING
TECHNOLOGIESINDIA
PVT LTD

IHQ Fne              RLA Flle             lLic No/Date1051 0409057
422 :01/80/050/00623/AIヽ 419/       :05/24/040/00530/AM19/      26122018

60

Deferred
126122018

IALC2/2018

106032019

Status:

Deferred

D€cision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.
Case is deferred.

Case No:282/15/80- Meet No/Datel1 5/80‐ Status:
ALC2/2018 ALC2/2018

06032019

RLA Filc Lic No/Date:0510409144 Defered

01012019
424 
Ψ・
 γ
Ψ′V了

Y′γγγ「
′`′
'

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

iCase is deferred.
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-Ld" N".zs4lly8G - iF"rty Grn"' l,tlCRoN ;Meet No/D"t* t 5sc |Statr-
At c2t20tE INSTRUMENTS PVT LTD ]ALC2l20t8 i

06.03.20 r 9

HQ File               RLA File              Lic No/Date:0510409150

426 fl督Ψ
'V,9,27全

YI?4  Ю52″040Ю 0548晨M19/  02012019

1濶…

Case No.:285/15/80-

ALC2/2018
Parw Namc:MAINI      Meet No/Date:15/80‐
PRECIS10N PRODUCTS    IALC2/2018
LIMITED              06 03 2019

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ls defered

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ls dcferred

Case No:283/15/80-
ALC2/2018

HQ Fne
101/80/050/00625/AM19/

Lic No/Date10510409145

:05′23/040/00428/AM19/

．‐‐４３６２　一ｔｈｃｈａｒｄ呻

０

　

　

　

１

ｌｓ

側
　
　
ｔｈａ
価

Case No:286/15/80-       Palty Name:GODREJ&    Meet No/Date:15/80‐
ALC2/2018            30YCE MFG CO LTD,    ALC2/2018

106032019

隕雨
~  ~厩

瓢蕊蕊厭
~

:01/80/050/00628/AM19/

Is deferred

The Committee considered the case as per the agenda and noted that the hard coPy ofthe
has not been received. The Committee decided to request RA for furnishing the hard copy of

厭ゝ 四面

is dcferred

61

Party Namel CHEMICO
SYNTHETICS LTD,

Status:

Status:

HQ Filc

427:91/1♀ 1059499,?7`今 Yl?/

RLA File Dcferrcd

Status:

Partv Name: CHETAN 'Status:

IALC2/2018 MEDITECH PVT LTD, ALC2/2018
06032019

HQ File RLA Filc Lic No/Date:0810144240 1Deferred
04012019
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I  Decision:The COmmitee conddered the case as per the agenda and noted that the hard cOpy of thc

l   lll!lil[[|[ii°

tbeenreceiVed TheCOmmiteedeCidedtOrequestRAforirniShingthehardcOpyOfl

Case No.:29Jl15/80- Parry Name: STERLTTE Meer No. Dare:15/80- Status:ALC2I?OI8 POWER TRANSMISSION ALC2I2OI8
LTMITED 06.03.2019

HQ File RLA File Lic.No/Date:03108263 t3 Deferred
,"^ :01/80/050/006 35lAMlgt :03/951040t00869/AMt9/ 10.0t.20t9

Decision: The Comminee considered lhe case as per the agenda and nored that the hard copy of rhe
applicalion has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is delerred.

1鰈
/80F¬

F:

62

′
■

ALC2/2018 LIMITED ALC2/2018
06032019

HQ Fne IRLA Filc Deferred
110012019

‐Decision: Thc Committee considered thc case as pcr the agcnda and noted that the hard copy of thc

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

IALC2/2018

HQ Filc RLA F‖ c

433

application.

Case is deferred.



^

|         | :

Decision: The Committee considered the case as per the agenda and nored rhat lhe hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

Lic No Date:0310826356

14012019

438器品児50Ю 064 νAMI"  t瞬 :i900149AM lツ  サぶち認α0210208927
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Case No:295/15/80‐

ALC2/2018
Party Name: TERUMO
PENPOL PRIVATE LIMITED ALC22018

06032019

Status:

434

HQ File RLA File Lic No/Date:5310019903 1Deferred

14012019             ‐

Decision: The Committii ionsidered the case as per the agenda and noted thar rhe hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:296/15/80- Pa“y Name:30NATRANS IMeet No/Date11 5/80-

ALC2/2018

435

RLA File Deferred

Party Name: KUVAWALA
ALC2/2018 CORE DRILL EQUIPMENT ALC2/2018

06032019IPVT LTD,

HQ File IRLA File ILic NoノDate:0310826376 1Deferred

115012019
1436 
。1′ °υ′υ
了|

A LC2/2018 ALC2/2018
06032019

HQ File IRLA Fnc Deferred
16012019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
.application.
'Case is defened.

ICasc No:299/15/80-

ALC2/2018
Partv Name: TATA IIITACHI Status:
CONSTRUCT10N ‐

ALC2/2018
‐06032019

PRIVAT

Deferred



No:300/15/80-

The Committee considered the case as

has not been received. The Committee

Case is deferred.

The Committee considered the case as

has not been received. The Committee

8
iP;.tyn;" DILIGittr SCu ltai.tr.r"tout"'ivto- -- '-

SOLUTIONS PRIVATE ALC2/2018

ILTMTTED 106.03.2019

脇棚蕊話i;11:声凛認需ぎ0910赫b″ P品こ
per the agenda and noted that the hard copy of the

decided to request RA for fumishing the hard copy of

ICase No:406/15/80       PartN Name:ALLROUND   IMeet No/Datc:15/80‐
ALC22018            てINDIA)VEGETABLE     IALC2/2018

1      flPCESSINGMAttNES pa∞
2m9

1HQ Filc              RLA F‖ c             Lic No/Date:3310030504
440 :01/80/050/00748/AM19/       :33/24/040/00016/AM19/      ‐18012019

per the agenda ard noted that the hard copy of the
decided to request RA for furnishing the hard copy of

Is dcfcrred

IQFile~~~~~~~―
―

4411:01/80/050/00643/AM19/

~所

万i蕊濡;1蕊′
~[膏
霧需轟而蒸蒸

~

The Committee considered the case as

has not been received. The Committee
per the agenda and noted that the hard copy of the

decided to request RA for fumishing the hard copy of

ICase No:302/15慇 0-       Palty Namc:ENDRESS AND  Meet No/Date:15/80-   Status:
IALC2/2018            1HAUSER(INDIA)       IALC2/2018         ‐

AUTOMAT10N INSTRU-   06032019         ‐

IHQ F‖e               lRLA F‖ e               Lic No/Date:0310826486
4421:01/80/050/00644/Aヽ 419/      103/94/040/00912/Alヽ 419/      121 01 2019

is defened.

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
decided to request RA for furnishing the hard copy ofhas not been received. The Committee

is deferred.

64

i439
1

|

IHQ File

|

IALC2/2018
Pa“y Name:ENDRESS AND IMeetNo/Date:15/80‐ Status:
]HAUSER ONDIA) IALC2/2018

106032019

:

IDefe■ed

０β５３

Ｎｏ・‥３０如
ａｓｅ

ＬＣ

Ｃ

Ａ

Pa●y Namc:FABTECH
IALC2/2018
106032019

iStatus:

|

‐LTD

IHQ File IRLA F‖ e

覆ザ鼎瀬Ю∞ηtt Pe偽“d
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Case No:304/15/80-

ALC2/2018
Patt Namc:

PRODUCTS
LIMITED

Namc:BANCO
(INDIA)

Meet No/Date:15/80‐

ALC2/2018
06032019

F~~

446

HQ Fne              RLA File             Lic No/Date:3410044824 Dcferred
:01/80/050/00646/AM19/      :34/24/040/00316/AN119/      22012019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is defened.

IHQ F‖ e

101/80/050/00648/AM19/

Ｆ
Ｉ

Case No.:307/15/80-

ALC2/2018
Pary Namci VARINDERA
T00LS(PVT)LTD

|

HQ File

447 :01/80/050/00649/AM19ノ

Case No.:313/15/80-

IALC2/2018

lRLrFlle~~~~~~~
30/24/040/00049/AM19/

'arty Name: OMEGA lMeet No/Date: l5/80-
CEHILL PRMTE LIMITED :ALC2/2018

06.03.2019「
HQ File              RLA File             Lic Noブ Datc:0510409545 1DefelTed
:01/80/050ノ00655/AM19/       :05/24/040/00627/Alヽ 419/      31 012019

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

448

is deferred.

65

Case No.:305/15/80- Partv Name: VEE KAY
ALC2/2018            VIKRAM&CO LLP       ALC2/2018

106032019

HQ File RLA F‖ e Deferred

Decision: The Committee considered the case as per lhe agenda and noted that rhe hard copy of rhe

. application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

' Case is deferred.

'ALC2/2018           1VIKRAM&CO LLP      ALC2/2018
1                                                     06032019

RLA F‖ e

23012019

Party Name: VEE KAY Meet No/Date:15/80- lstatus:

Deferred

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of
'application.

Case is deferred.

Status:

Deferred
29012019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
.application.
Case is deferred.



ICase No.:310715/80-

ALC2/2018

ICase No:311/15/80‐        Pary Name:BONATRANS   lヽeet No/Date■ 5/80‐     Status:
IALC2/2018            1NDIA PRIVATE LIMITED  ALC2/2018

06032019

HQ File              RLA Filc             Lic No/Date1031 0826867 DeFerred
:01/80/050/00653/Aヽ419/       :03/94/040/00949/AM19/      06022019

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No:312/15/80-

ALC2/2018
Paty Name:BLISS ANAND  IMeet No/Date:15/80-   Statu鶴

IPVT LTD,             IALC2/2018         1
1                 06032019        1

IHQ File

451Ю
1/80/050/00654/AM19/ 脇 鮨 厩

面
“"錮 P畿“

d

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

66

Status:
PENPOL PRIVATE LIMITED ALC2/2018

106032019

449

HQ File:01/80/050/00652/ RLA File Defened
AM 197 05022019

PaFy Name:THE ANUP Status:
ALC2/2018 IALC2/2018

106032019

IHQ F‖ e RLA F‖ c

,r, :01/80/050/00657/AM19/ :081241040/003941AM 1悧鼎
酬∝
“"3 Peた“

d



454

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ls defered

The Committee considered tie case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

ζ dcた n ed

The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

iCase No:319/15/80‐
IALC2/2018

IHQ File
4561101/80/050/00661/AM19/

The Committee considered the case as per the agenda ard noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

1協
嗣 5/80‐

~酵
攣絣 薇I需 癬

l而
~

わ60■2m9
巨Q Flle ~~~~~~~―

――
IR■西ii二
~~~~~―

―
LiNo7Date 0910067178

4571°
1慇 OЮ 50Ю0662ハ M19/  1Ю9つ4040Ю03517AMlり   15022019

is deferrcd

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

盤獅殿“
5だ) 「癬隈ζWttD 輝きぶ

°b慇←
|                          |                          106032019

孵
聴
7/1_9/80~~甲

囮 蕊 喘 鰈
誦げ

106032019

1協篤蕊蕊扇鳥t 鷺珈i話話:鳳;~聡競」萌商謗面

辞
漁
赫
~~呻

潔臨 需

~鱚
耐
~

|                  ,

1樹鶉 氣 、ラ
~瓢

i、詰島lπ了
~機
3`面3あ 10409677 Dcferred
.022019             1

ls deferrcd

67

1  1

一
‐

４５３

HQ Fllc
~‐~~に

A Flle
lDeferred

114022019

lParty Name: AZAD Mcct No/Date:15/80‐

:ALC2/2018
r06.03.2019

IStatus:

LIMITED

RLA Filc Lic.No/Date:0910067177 rDeferred
15.02.2019 ,



HQ File

:01/80/050/00663/AM19/
Lic No/Date:0910067179

15022019
458

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Comminee decided to request RA for fumishing the hard copy of

is dcfcrrcd

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy of

Is defcrrcd

ICase No.:322/15/80-       Pary Name:AZAD        Meet No/Date:15/80-    Status:
ALC2/2018            1ENGINEERING PRIVATE   ALC2/2018         ‐

:LIMITED          06 03 2019
HQ Fne              lRLA File             Lic No/Datc:0910067180 DefeFed
i01/80/050/00664/AM19/       :09/24/040/00350/AM19/       15022019

Case No.:323/15/80-

ALC2/2018 日曲温
~~~瞬
邪呼
藤~冨」

Decision: The Committee considered the case as per lhe agenda and noted that the hard copy of the
iapplication has not been received. The Committee decided to request RA for furnishing the hard copy of
iapplication.
i

iCase is deferred..
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Case No:325/15/80-

ALC2/2018
Pa●y Namc:ULTRA
ENGINEERS

Mcct No/Date:15/80‐

ALC2つ018
06032019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The comminee decided to request RA for fumishing the hard copy of
application.
Case is deferred.

o/Datc:0710114561

15022019

68

Party Name: AZAD Status:
A LC2/2018 ALC2/2018

06032019LIN41TED

RLA File

IHQile  ~~~~~面 下
‐

ALC2/2018
Pa■y Name:SWASTIK
TUNCSTEN PVT LTD     IALC2/2018

06032019

HQ File RLA File Lic No/Date103 10827084 1DeFerred

15022019             1

460

HQ File RLA File Lic No/Date:3110067318 Deferrcd

18022019
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Case No.:327/15/80-        Party Name:ASHWIN      IMect No/Date:15/80-    Status:
IALC2/2018            PLASTIC INDUSTRIES    IALC2/2018         1       1

06032019

1  1HQ F‖e             RLA File            Llc No/Date:0310827105 Deferrcd  l

464191/8♀ 950/09669/今yl?`    91/?4/919P0997(AM19/    19022019

「

1頸

而

~叩
ACL FU蔽

『

wiぶ Fこ 1
HQ File              lRLA Flle             Lic No/Datc:0310827H l Deferrcd

465‐
01/19/050/?9670/今

Y19/   .103/94/040/01005/AM19/   
‐19022019        ‐

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Decision: The Cornmiftee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.

Case is deferred.

|

PaFy Namc:CHEMICO     IMeet No/Date:15/80-
SYNTHETICS LTD,      ALC2/2018

06032019

Case No.:329/15/80-

A LC2/2018

IHQ Filc

:01/80/050/00671/AM19′

RLA F‖ e

:05/23/040/00506/AM19/

ILic No/Date1051 0409691

119022019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for fumishing the hard copy of
application.
Case is defened.

HQ Filc              RLA Fne             Lic No/Date:3H0067323 Dcfcred
4671:01/80/050/00672/AM19/       :31/83/040′ 00173/AM19/      119022019

Decislon: The Committec considered the case ■ pcr the agenda and notcd that the hard copy of thc

‐    application has not bccn rcccived The Committcc dccided to request RA for fllmishing the hard copy of
application

Case is dcfcrrcd

69

Casc No:326/15/80-

ALC2/2018
Paty Name:UNI VTL
IPRECISION PVT LTD

Status:
IALC2/2018
106032019

HQ File RLA Filc Deferred

463:01/80/050/00668/AMl9/ :65/241040100i0051AM19/ 18.02.2019
rDecision: The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Status:

Party Name: AUTO COMP Mcet No/Datel1 5/80-

ALC2/2018 INDIA PVT LTD
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The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

is deferred.

The Committee considered the case as per the agenda and noted that the hard copy of the
has not been received. The Committee decided to request RA for furnishing the hard copy of

Case No.:333/15/80-

lALC2/2018

is defened.

Pa●y Namc:SREE RAM
TUBEWELL

4ヽeet No/Date■ 5/80‐

―

―
耐

―
―

―

      ¨

―

.nl′ oA 7nく n′AA4っ く′A■ ′in′       oぅ ′ぅ′′
^"^′
ハ
^^´
‐′●●4,^′       ^  ^^^^ ^101/80/050/00675/AM19/       :32/24ノ 040/00057/AM19/      .21022019

ALC2/2018
06032019

The Committee considered the case as per the agenda and noted that the hard copy of rhe
has not been received. The Commiftee decided to request RA for fumishing the hard copy of

ls defered

ls dcferrcd

The Comminee considered the case as per the agenda and noted thar rhe hard copy of the
has not been received. The committee decided to request RA for furnishing the hard copv of

70

HQ Fi!e RLA F‖ c IDefeFed

468 20022019

ICase No.:332/15/80- Party Name: MICRON Status:
ALC2/2018 :IN 0 1 KUIVIし NlbrvI Llυ ALC2/2018

06032019

IHQ File IRLA File Deferred

Status:

470

Pary Namc:JAMES
ALC2/2018

|  IHQ F‖
e

471:♀
1/80/050/00676/AM19/

~      ‐~隔
35b裏而昴面死添

「
beたrred~

:09′24/040/00531/AM19/      22022019

IMeet No/Date:15/80-

IROBNSON LABS PVT LTD IALC2つ 018
1                          06032019

RLA File



Case No.:335/15/80-       Par● Namc:LARSEN&
ALC2/2018             TOUBRO LIMITED

72

IHQ File               RLA Fne

:01/80/050/00677/AM19/      :03/95/040/01021/AM19/

Decision: The Committee considered the case as per the
application has not been received. The Committee decided
application.

Case is defened.

Meet No/Date:15/80‐

ALC2/2018
06032019

Ｆ
‥
―
Case No:337/15/80-

ALC2/2018
Pa●y Namc:LARSEN&
TOUBRO LIMITED

Meet No/Date:15′ 80-

ALC2′2018

06032019

Lic No/Datc:0310827225

22022019
Defered  l

the Comminee considered the case as per the agenda and noted that rhe hard copy of the
has not been received. The Committee decided to request RA for fumishing the hard copy of

1475

|

|

application.

Case is deferred.

Case No:338/15/80-       Pa“ y Namc:KELVION INDIA 4ヽeet No/Date:15/80‐    Status:
‐ALC2/2018            PVT LTD             ALC2′ 2018                 ,

106032019             ‐

‐HQF‖e              lRLA Filc             ‐Lic Noノ Datc:0310827286 Deferred
101/80/050/00680/Aヽ 419/       :03/94/040/00993/AIヽ 419/      26022019              ‐:U I /80/U)U/UU6UU/AM l9l :0i/94lU40/00993/AM l91 26.O).2O 19

Decision: Thi Comminee considered the case as per the agenda ind noted that the hard .opy oi th.
application has not been received. The Committee decided to request RA for furnishing the hard copy of

7■

Status:

Status:
ALC2/2018 TOUBRO LIMITED ALC2/2018

06032019

HQ File RLA Filc Deferred

Orr:01/80/050/006'781AM19/ :03/95/O40lOO999lAM19l 22.02.2019

Decision: The Comminee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Commiftee decided to request RA for furnishing the hard copy of
application.

Case is deferred.

Case No.:336/15/80- Partv Name: LARSEN &
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